(Under Regulation 6 of the In

FORM A
PUBLIC ANNOUNCEMENT

solvency and Bankruptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PMS-COM-PRO (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS

Name of Corporate Debtor

PMS-COM-PRO (INDIA) PRIVATE LIMITED

Date of incorporation of Corporate Debtor

15/02/1995

Authority under which Corporate Debtor is
incorporated / registered

Registrar of Companies, Delhi

Corporate ldentity No. / Limited Liability
Identification No. of Corporate Debtor

U74899DL1995PTC065462

S ww‘e—*

Address of the registered office and
Principal Office (if any) of Corporate Debtor

Registered Office: 39, SECOND FLOOR SHAHPURJAT{
NEW DELHI, Delhi, India, 110049
Corporate Office: Nil

Insolvency commencement date in respect
of Corporate Debtor

29.04.2024 (However, the order was received on
11.05.2024 by email from Advocate Rajnish Kumar
Banyal)

Estimated date of closure of Insolvency
Resolution Process

26.10.2024 i.e. 180
Commencement Date

days from Insolvency

Name and registration number of the
Insolvency Professional acting as Interim
Resolution Professional

Mohd Nazim Khan
Reg. No. IBB|/|PA—OOZ/IP-NOOO?6/2017-18/10207

Address and e-mail of the Interim
Resolution Professional, as registered with
the Board

Address: MNK House, 9A/9-10, Basement, East Patel
Nagar, New Delhi-110008, India
Email Id: nazim@mnkassociates.com

Address and e-mail to be used for
correspondence with  the Interim
Resolution Professional

Address: MNK House, 9A/9-10, Basement, East patel
Nagar, New Delhi-110008, India

E-mail ID: Email |d: nazim@mnkassociates.com,
cirg.gms@gmail.com

Last date for submission of claims

25/05/2024

Classes of Creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the Interim Resolution
professional

No Class of Creditors could be ascertained at this
stage.

are available at:

13. | Names  of Insolvency Professionals | No Class of Creditors could be ascertained at this stage
identified to act as Authorised | accordingly no Authorized Representative is proposed.
Representative of Creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a)Web Link: https://ibbi.aov.in/home/downloads

(b) Details of authorized representatives

(b) Not Applicable in view of Column 13

’,

-



Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered the
commencement of a corporate insolvency resolution process of the Carnival Films Private Limited on
29.04.2024.

The Creditors of Carnival Films Private Limited are hereby called upon to submit their claims with proof on or
before 25/05/2024 to the Interim Resolution Professional at the address mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other Creditors may
submit the claims with proof in person, by post or by electronic means.

A Financial Creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
Authorised Representative from among the three Insolvency Professionals listed against entry No.13 to act
as Authorised Representative of the class in Form CA. Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

e
d‘Nazim Khan
Interim Resolution Professional

Reg. No. IBBI/IPA-002/IP-N0O0076/2017-18/10207

Date: 13.05.2024
Place: Delhi
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PUEBLIC NOTICE vu‘ YVES BANIK Registered and Corporate Office: Yes Bank House, Off Westem Exprass Highesy, Santacruz East
. o Mumbai = 400055 India, Website: www.yesbankin  Emall: communications@yeshank.in
[Undﬁr SEIEtHJI‘I 1E‘E |:1:| 'E: {E] ﬂr Ehe insul-.-enc;.' and Eanhmpmﬁr E':lanj Iﬂ |I'Id|ﬂ, '2{” E'.:I CIN: LEE-"IEI]HHIN]EPLE"“HS HD;:'“ = Regional Office: 418, 4ih Flooar, Pearl Omaxe Tower 2, Metaji Subhash Place, New Delhi-110034
FOR THE ATTENTION OF THE CREDITORS OF MR. SANJAY CUPTA POSSESSION NOTICE (U/s. Rule 8 (1) - for immovable property) Contact Mo.: 8826934787, Authorized Officer: Harsh Tiharia, Email: harshtiharia.g@hindujahousingfinance.com
(PERSONAL GUARANTOR TO M/S C & C CONSTRUCTION LTD) The undersigned being the Authorized Officer of YES Bank Lid, under the prowvisions of the Sscurilisation and e L L L L
_ _ ~ RELEVANT PARTICULARS Reconstruction of Financials Assets and Enforcement of Security Inferest Act,2002 and in exercise of powers PUBLIC NOTICE FOR AUCTION CUM SALE
1.| Name and Address of Personal Mr. Sanjay Gupta conferred under Sec.13(12) read with rule 8 of the Security Interes! (Enforcement) Rules, 2002 issued demand Motice s hereby given to the public in general and in particular 1o the Borrower(s) and Co-Borower(s) that pursuant to taking possession
Guarantor Address: F-4, South City, Phase |, Gurugram, nobices calling upon the respective boowers mentioned hereunder 10 repay the amounts mentioned in the of the sacured asset mentioned hereunder by the Authorized Officer of Hinduia Housing Finance Lid, under the Securitisation and
il . i | Haryana- 122001 . respective nolices Lis. 13(2) of the said Actwithin a period of 60 days. _ _ Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for the recovery of amount duea from bomower!s,
2.| Insobvency Commencemert Date 15t May, 2024 [Order uploaded &t NCLT The raspechive bomrowers having failed to repay the said amounts, notice is hereby given to the bormowars and public offers are invited by the undersigned in sealed covers for purchase of immovable property, a5 described hereunder, to be sold on, as 'As
. | websie on 101 May, 2024) i|'|r general1ha:_1he urr:EfEigrEé:l ﬂgs Ia:.;Ffufﬁ'mmtd": !ﬁﬁﬁiﬂun E_lfhﬂ'Fl:E rfgﬂ'if'i_fsg;ﬁgi?ﬁd herein below in exercise Is Where Is Basis', ‘As Is What Is Basis' and ‘Whataver s There Is Basis', Particulars of which ara given below:-
3, | Details of arder admiting the apgkcation | Crder dated 15t May, 2024 passed by th Hon'ble I e DN SN0 N T NOE = Lo ) A (AL ML e KB, ' ion : 31- -
g e apg NCLT Mew Deli P!r'rl'mpa gr-:h it i" A No The respective bormowers in particular and public in general are hereby caubioned not to deal with the said properties PEEA T ORAGton b L e -
{ITINDI024 in P Mo, (18- 334/NDIZ021 and any dealing with these properties will be subjact to the charge of the YES Bank Lid. for the respective amount o Reserve Price [RP)}
T R AT R Deép-ak o mentioned herein below akong with interest thereon at contracted rate., ar. Eﬂrmwegsj / I':n-Er?r]mwer{er Demand Motice Date Description of the Immovable | Eamest Money
A s 2 : Ho. uaranfons and Amount property Depaosit (EMD)
Resolution Professiona IP Regn. No.; IBBI1PA-D01/IP-P-O0ETE2017- Name of Borrower | Loan Description of Date of Natice Notice Date of
. | 2018/1114; AFA valid till - 13% November, 2024 Alc.No|  Secured Asset Ws.132) | Amount (Rs.) |Repossessiony 1 . . P )
5,| Address and e-mail of e Resalulion | Address: C-100, Sector 2, Noida, Ustar Pradesh-201301 1- Mr. Kishor Kumar | HLNOD |Residential Flat No. D403, 11.01.2024 |INR. 09-May-24 (Lean Account No. Domand Notica date; | AN that place and parcel of the) 3'7,00,000/-
5. Address and e-mail io be used for | Address: C-100, Secior 2, Noida, Uriar Pradesh-201301 Prasad (“Borrower | 88465 |Floor, Total Super Area 1285 (Rupees Forty DL/DEL/DLHVADMN0A1131) Rs. 15,46,463/- | SecondFloor, areameasuring60Sq.| < 70,000/-
| comesporsience Wit the Resoluton | Email despakmainipgiigailcom ' & Mortgagor”) Sq.Ft (119.379 Sg Mir), Carpet Sewen Lakh 1. Mr. Devendra Dhyani, 7D-2/65, Ram | (Rupees Fifteen Lakhs | Yards. Plot on Khasra No.383, Prem
ibussiseial laine enho iador : s 2- Mrs. Savita, Wia Area 743,868 Sq.F1{59.1075q Thirty Nine E;;';DLEME- Ghaziabad, Uttar Pradesh- EnrtrH ng; hvs'f;;d gﬁrlﬂ::"da"’u:gf“:““:“;: Lf;"d
o P : [ Mr. Kishor Kumar ir), consist of drawing room, Thousand our Hun and Sixty AzZlabad, r Pradash., Bounde
L e e s -.m":.m' m_‘- = (“Co-Borrower ") 2BKH, situsted in the residential Seven Hundred 2, Mrs Suneeta Dhyani, 7D-2/65, Ram | Three Only) as on | by: Nosth: Plot of other, South; Piot of
B.| Relevant Forms are available at. | Weblink: hifps:fiwww btk gov.inhomeldownioads 3- Mrs. Usha Rani group housing complex at Ninety Three & Park Loni, Ghaziabad, Uttar Pradesh- | 01.05.2024 other, East; Plot of another owner,
MNotice 5 hereby given that the Naticnal Company Law Tribunal, Principal Banch at New Dehi, has Wio Mr. Jagdish Savigur Park, loni road, village Fifteen Paisa 201102 West Road 20 ftwide
erdbared the commencement of Insolvency Resolution Process of Mr, Sanjay Gupta, Rio F-4, South City, Prasad. {:Eﬂfr-nwatr Kherhera, Pargana Loni, Tensil Only] as on 11- 2 {Loan Account No. Demand Notice date: | Flat No. B-102, First Floor, Front side | ¥ 15,00,000/-
Phase |, Gurugram, Haryana- 122001 (Persanal Guarantor to WIS C & C Canstrucion Limited] fram & Mortgagor”) & District Ghaziabad, January-2024 DL/MTG/MTNGIAD00000140) 30.11.2022 area measuring 60 Sq. Yards. Built| ——————
st May, 2024 (Copy of uploaded at NCLT websile-an 108 May, 2024) As contemplated that undar Section 13 (B) of the Act, in case if the dues togetharwith all costs, charges and expenses 1. Mr. Gaurav Sharma, C-30, New Moti| Rs. 27,02,736/- | on Plot No.A-1/3, area measuring < 1,50,000/-
The creditoes of Mr. Sanjay Gupta are hereby called upon to submit their claime with proof on o bafone incurred by us are tendered at any time before the date of publication of the nofice for public auction/ Sale then Sale Nagar, 3rd Floor, Raja Pura Kalan. | (Rupees Twenty-Seven | 400 Sq. Yards. Out of Khasra
dth Jume, 2024 to the Resclufion Prafassicrial & the emal address menticnad against entry No. 6. shall net be concluded and secured asset shall not be sold o transfered by us, and no further step shall be takan by Rohini, Sector-T, Narefa, New Delhi- | Lakhs Two Thousand | No.488/1, Situated in the area of
The cradilors shall register claims with the resolition professonal by sending detalls of the claims by way us for transfer or sale of that secured agsel Sdi- ;1E':EIHER A S ?ﬁ'._ren. Hundred and EHI:F“‘ 1?;!:::rh;nd Es" .KTEE“{J_
of electronic communications ce Shrough counier, speed postar registersd latsar. Date: 10.05.2024 Authorized Officer :Mrs. Reema, C-30, Now Mot Nagar, | Thirty-six) as .on | Defl - EHAE Dy SRl
il ; \ ; Place: Ghaziabad YES Bank Lid. drd Floor, Raja Fura Kalan, Rohini, | 01.05.2024 Property of Gaurav, West: Road, North:
Submission of false ormisleading proofs of claim shall attract penalties. Deepak Maini Secior-T, Narela_ Mew Delhi-110085 Other’s Property, South: Road
insalvency Professional 3 {Loan Account No. Demand Notice date: | All that piece and parcel of property | ¥ § 00.000/-
Data : 141h May, 2024 IEEI HI'BQ Mo.: [BEINPA-001TP-P-006Te/ 201 T-201 811 1149 o HI! oo 07 .08 20 : . ial P it i
Place ; Naida, LIP AFA valid till : 19th November, 2024 1. HE UMEIEEER, ﬂﬂﬂ nul?ﬂ,m olrs 31 :{}Q. 0.060/- Ef:ﬂfﬂl;a of Hmﬁ:?hnznimfu « 90,000/
Khanpur Jabti, Pani Tanki, Mefro,| (Rupees Thirty-Eight | in the revenue of Uttar Pradesh
PUBLIC NOTICE SHIVALIK SMALL FINANCE BANK LTD Ghaziabad, Uttar Pradesh, India- | Lakhs Ninaty Thousand | measuring 208 Sq. Yard, Gram
' ' : i Kha Jabti P & il
BEFORE DEBTS RECOVERY TRIBUNAL-M, DELHI|  (Under Section 102 (1) & (2) of the Insolvency and Bankruptcy Board of India, 2016) gl Recistered Offce : 501, Salcon Aurum, Jssola Distit Centre, New Delhi - 110025 201102 and Sixty Only) as on ’ _npull_"r.I t:g tl G;rga_ln; £ tﬁltltsr
' : ' oni, Distric aziabad, Uttar
it Uittt Bl FOR THE ATTENTION OF THE CREDITORS OF MR. AMRIT PAL SINGH CHADHA CIN : US5300DL2020PLC366027 S il Mol R el lessnbe oy ouen Nietls
Notice under Section 13(4} of the Recovery of (PERSONAL GUARANTOR TO M/S C & C CONSTRUCTION LTD,) POSSESSION NOTICE (For immovable property) Rule 8(1) S e ol Sk esmionsd e adaith
Debts Due to Banks and Financial Institutions Whereas the undersigned baing the Authorised officer of the Shivalik Small Finance Bank er. ' : - ' i
A;;;:;.iis r?ﬁi;i:? .-ﬁ'ﬁiﬁﬁ;gﬂ::ﬁ E;'a.h]ﬁ 1 | Name and Address of pmnl:jtwm.:hﬂiﬁfﬁ h Chadha Shivalik Mercantile é!i:.-cﬂerah\'ge Bank Ltd. under the Securitization and Fhf:cmsmlcﬁun of 3 il [Loan A N Bemand Notl 5 fzr:: ?E':erﬂm.jmh. F;I:fﬂn- i
it “.:'t,ﬂr G : i P.I;Id:tss' Holsse Mo H;E’EILF DhaseV. Near Financial Assets and Enforcement of Secusity Interest Act 2002 and in exercise of Powers EJLFED:?EDH?&?DITJG&]EED "_'5 i EEE] date: g W F;E”E:i” E:EH:' E_TF'““'-" < 15,00,000/-
TA No. 52612023 Diate: 09.05.2024 Galleria Market. Harvana-122009 ’ conferred under secfion 13{12) read with ruke 3 of the Security Interest (Enforcement) Rules i ] :I ERE: o g LRl 7 1.50,000/
HDFC BANK LTD : | | Sl 2002, issued a Demand Notice dated 27-02-2024 for loan A/c No. 100741014162 calling 1, Mr. Paresh Tripathi, Flat No. 402 | Rs. 35,69,483/. | measuring 680 Sq. Feet, First Fioor | ¥ 1,50,000/-
‘Versus Applicant] |7 | solvency Commencament Date 15t May, 2024 {Order uploaded at NCLT IR e o 316, Gali Mo, 2, Mahavir Enciave, New | (Rupees Thirly Five | f Property Bearing No. 602E/20,
M'S MY FASHION INDUSTRY & ORS websita on 10th May, 2024] upon the 1. Mr. Subhash Chand Saini S'o Babu Ram Saini (Borrower) Rio H. No-586, Dalhi— 110045 Lakhs Sixty-Nine | Block-A Ward No. 3, Old Khasra No,
To RESPODENT| |5 | Dietais of arder admiting the applicaton | Order dated 1st May, 2024 passed by the Hon' (SN, SHURMB S, Shi LA | FROREL S| 00D, - M Sabach i) e 2. Ms. Paonam Paresh Tripathi, Flat| Th 3 Four| 1668, New Khasra No. 115173 Min
Defendant T R | 0T New e, Procal Benchin LA o, Subhash Chand Saii (Co-BorrowerMortgagor) Ro H. No-586 Kulesara 5, Gautam | | | 1% 200K sl RS B LERER® BEE PRl i ot Bariwalakuan, Mefvaul,
D1. My Fashion Industry, E-2/59 Chanakya s : U St u ar ra . Vinod Kumar Sio ewak Singh (Guarantor ; . . e
¥ iy, ¥ MZIND02 In CP Mo (1B 458/(PEN2021 Budh Nagar Uttar Pradesh 201306, 3. Vinod K 3/o Ram Sewak Singh (G tor) Enclave 'r-.,!.gwﬁ-en-"_umﬁ' Three Only) as on | New Delhi-110030, Bounded by: East:
02 Mr. Mukesh Kumar 5/o Kasturi Lal, Rio] | I ke : amount mentioned in the notice being Rs.21,57,0000- (Ru Twenty-One Lakh Fifty- I b B - I
214-215 LIGF Gali Mo 7-8 Jashi Road Karol Bagh il IP Regn. No.: IBELIPA-0O11P-P-0067612017- Seven Thousand I:I]nlﬂ within G0 days from the da-’sj of Ir]:.:“u:f:jsi t of nﬁi said notice ':Ee s L e o
Dei-05. D3, Mr. Raju Sharma Slo Mr. 48/11148: AFA valid 8l - 19th November 2024 ﬂcrmlﬁe-hajngfailed1u:epé}"heam::ﬁ1‘ n:.uaeisne'renygmenp;mneaurmuqusiaridme 12, 50U Tropery Mo B2 Bk 2
Vishnudev Sharma Rio 214-215 Joshi Road £l e P P i A Meide 1 IHer P oapan Ehen ) o . gl ; 5 : Cema i . i J
Karol Bagh Delhi-05 Alsoat 214 Block-J West| | | Adoress and e-mai of the Resoution | Addrass: C-100, Sectar 2, Noida, Uttar Pradesh-201301 public in general that the undersigned has taken possession of the property described herein DLn‘{E:ILEﬁSLArﬁEMH 4 ._n; ngﬂgt:]ﬁ iy z;latﬂ:t pﬂ:;: ‘:1: p:;?';f ETQE;EE < 11,00,000/-
Sagar Pur New Delni-55 Prafessionl; 36 reqistered with the Board | Emall - daepslc mai(gnsclvencyservioes below in exercise of powers conferred on him'her under sub-section (4) of section 13 of the . , el g LZONRE Y i
- b i = g T . e 1. Mr. Puneet, 10-8/10, Shiv Mandir| Re. 18,26,363/- | Constructed on Property Bearing| < 1,10,000/-
Dd. Mr. Maneet Pruthi Slo Mr. Munishwar Lal| | 5| Address and e-mai fa be used for Address: C-100, Sector 2, Naida, Utter Pradesh-201301 | At read with rule 8 of the Security Interest (Enfarcement) Rules 2002 on the Bith day of May of . . LB
Ria Flat Mo 14-B Ground Floor LEG Flats Block- comespandence with the Resaltion Email ; deegakmani pgéigmai com the year 2024, The Borrowerls) in particutar and the public in general ars hereby cautioned GaliMo-7, Maujpur Deshi-110053 iFupees Eighteen Hn.‘r‘l ﬂd& Mﬁﬁgaa ;nazsurlﬁfg; _GA
CC Naar Clock T Hari Nagar Rajouri Ganden in i v : ; ; b : : } i -5 ards + ards = 441,
Dai-22. Aleo at 214 Blocke) West Sagar Pus| [+ odonal Chimabaision | _ not o dealwiththe property and any dealings with the property wil besubject e chargaof | | | Nrs Samune Bavh, WWI0 Saw | Laks TwentyeSIK [ uated at Manish Vihar
! g T | Last date for submission of caims dth June. 2004 = . e Mandir, Gali No-7, Maujpur Delhi-] Thousand Three , ;
NewDehi-53. |1 |Lae b : . A . . the Shivalik Small Finance Bank Lid. for an amount of Rs.21,57 000/ (Rupees Twenty-One 110053 Hundred and Sixty | Village Leni, Pragana Loni,
D5. Ms. Asha Devi Wio Mukesh Kumar RiaFlat| | & | Relevant Forms are available at | Weblink: hips:fwaw iobi govinhomeldownloads Lakh Fifty-Seven Thousand Only) and interast thereon Three Only) as on|Ghaziabad, Uttar Pradesh,
EEE 215 T‘ﬁ%ﬂ '-F'IEES H&&E.wg;}aﬁﬂnuﬂn'é;:d | Motice is hereby given that the National Company Law Tribunal, Prncipal Bench at Mew Delhi, has The Barrower's aftention is invited to the provisions of Sub-Saction (8] of Saction 13 of the 01.05.2024 Boundaries as : East: 30ft wide road,
Madhu Vihar Littam Magar New Defhi ordered the commencement of Insoivency Resclufon Procsss of Mr, Amrit Pal Singh Chadha, Act, in respect of time availabla, to redeem the secured assats. 'I-"-'Estqﬂftwr:_iﬂrﬂﬂd. MNorth: PlotNo. 12
Whereas the above named applicant (s) has! | Rlo House No, 4410, DLF Phase-IV, Near Galleria Marked, Har_yanHEEM! (Personal Guamri?url:u- Description of the Immovable Property South: 200 wide road
I;:Eas -.-se ?I ng ;g;-:lz za [%?LfFEErEDrF lrﬁ EDE:E; FIu:luET !l[.rllsh f:a: EEII ErIi;mm‘.lrm:lln:nm Ltd.] from 1st May, 2024 {Copy of order uploaded al NCLT websile an Equitable Mortgage on the Property: Residential Plot, measuring an area of 100 8q. | | © {Loan Account No. Demand Notice date: | All that piece and parcel of Second | T 22 00,000/-
gy Ly . 1L k ] f i i f i i Py Pig i : . . e
SEVENTY EIGHT LAKH THIRTEEN| |y, oy of Mr, AmritPal Singh Ghadha ae hereby called upon 1o submit their claims wih proof Tealy, Siiared ot Khesten I T, Vil o uitwypn hsaons, Tatnict et Biich snidindplsh i b Land araa maasuing 180 Sayarcs,| T 2,20,000i-
THOUSAND SEVEN HUNDRED TWENTY| | 'necre - gn B Mrety Casled Lpon 10 stamit INeir ciaims wilh proad an Nagar Uttar Pradesh, Registered in revenue records of Bahi No.1, Jild No.16623, Page 1. Mr. Rahul Ganguly, Add: N- House | Rs. 30,84,211/- | Land area measuring 120 5q.yards. vl
NINE AND TWENTY TWO PAISE ONLY) or before 4thJune, 2024 o the Resolution Professicnal atthe e-mail address menficned against entry No. 6. Mo, 259/280 Serial No, 26481 Dated 11.08.2014. In the name of Mrs. Yasoda Saini wio Number- 11/321, Ground Floor DDA| jRupees Thity Lakhs out ?f Khasra Hu.ﬁl]«lﬂl.'ﬂa.ﬁlh:ated at
against you and whesa as i has been shown fo| | The creditors shall register claims with !e resolution profissional by sanding detaiks of tha claims by way Subhash Chand Saini, Bounded by: Flats, Kalka ji, New Deshi- 110019 Eight-Four Thousand Eﬂrl:nfﬂfﬂl:rﬂl Kalkaji Garden, New
the safisfacton aof the Tribungl that # is ned nfals irgtinrs o . i idara r oE - = e R i - M ¥ elhe- :
nossible to-sarvy vou b the celinary wey .rel.ch'm?tmn'rnmr:ah:m..rtl.'m:u.lgi'u:u.lna'.sp-E!EdF-DME:'rB;EEr,EI!E!ttE. N Marth Khet of Mr, Ravindra South Plot of Asha & Kamlesh ﬁnu’:;slr-.luﬁnﬂl:lu:r-c1rﬁ$ht?au:3dF-£r EEgaannTJ}Edﬁagﬁ
Rireige, it nsich he by vt oran 'E”bm'“'“""'”“'“”""“'“‘“‘“‘9""“"f""'f"""’“’“‘"3““"'"‘P“"““'“i“ma"c';epﬁgfﬂ;ﬁs;ﬂg;g; West Digar Plot East 25 wide Road DDA Flats, Kalkaji, New Delhi-110019 | 01.05.2024
diracting you to make appearance in the : , : : :
Trivunal on 20,09.2024 At 10.30 AM. n May IBBI Reg Mo.: IBBUIPA-OD1/IP-P-ODG76/2017-2018/11140| | Date: 06-05-2024 5~ Authorised Officer | 1= - : :
Take nofce it i ceflt of your appearance| |Page : Nada, P o AFA valid till : 19th November, 2024| | Place: Noida ShivallicSmalt Fwnarioe Ba ok Ly OLBDPBDRPAOG00038Y | - 24042005 | bearing Residentil Fiat No. D | ~c00:000"
on the day before the mentioned, the casswilll| — B L i ' ¥ 2 60.000/-
: o : 1. Mr. Deepak Goyal, House No. 323 | Re. 59,38, 721/- | Third Floor without reof rights, area o,
b heard and datarmined in your absanca, = - - : L 1
Al the matters will be taken up through video Jay UEh in I_ im It e d |shwar Colony, Bawana, Delhi-110038 | (Rupees Fifty-Nine ??:ﬂmgfiﬂ;mﬂdﬁ::w:ﬁ;
Conferencing or physical and for that purpose:- LI 3 : 2. Nrs. Geata Goyal, Housa Wo. 329, | Lakhs Thirty-Eight | = ;
(1) All the AdvocatesiLitigants shall downioad _ _ CIN: L52110DL1986PLC025118 o lchwar Colony, Bawana, Delhi-110038 | Thousand Seven | measuring 350 Sq. fis. Of property
the "Cisco Webex" application/software: Registered Office: Gl-48, G T Karnal Road, Industrial Area, Delhi 110033 FORM A Hundred Twenty-One | NO- 602-E120, Block-A, Ward No. 3,
() "Meeling 10* and Password for the date of Email ID: julinvestors@jushinindia.com, Website: www.jpmgroup.co.in PUBLIC ANNOUNCEMENT Only)ason(1.05 2024 | 9d Khasra No. 1668 and New Khasra
hearing qua cases to be taken by Homble Phone: 011-43147700 {Under Regulzton 6 of the Insokeacy and Bankruplcy Board of Inda (Inscivency Resclutian Procsss HeE No. 1151/3 Min, Situated at Bariwala
Presiding Officer’ Registrar shaJLbe dsplayedin NOTICE for Corparale Persans) Regulations, 2016 Kuan, Mehrauli Tehsil Hauz Khas,
iﬁ:aE ;ﬁ"gﬁrnﬁﬁilllﬁyt:ﬂ:;;?m G?Ee:alil125ﬂ Nofice is hereby given pursuant to the provisions of Section 110 of the FOR THE ATTENTION OF THE GREDITORS OF PHES-COM-PRO INDIA) PRIVATE LIWTED Sne UMl 1T,
= L Al !|I U ——— - ¥ i =
Advocale/Litigants can confact the concemed Companies Act E[:lgiﬂ- read with applicable rules of the Companies Act. 2013 ... RELEVANTPARTICULARS . . . {Loan Aﬂl.‘-ll.‘.ll..fl'lt No : Demand Notice date: | Al Eh:'.]tpmm and Portion of Property | 25,00,000/-
official at Ph. No. 23748478, P | PP pa 21| W 7 TName of Gorporate Debtor [PM5-CONI-PRO (INDIA) PRIVATE LIMITED DLMTGMTNG/ADDD000085) 03.08.2022 Bearing Pvt. No. C-002 area| ———————
Given under my hand and seal of the Tribunal the Company has completed the dispatch of Postal Ballot Notice dated May 8, . |Diate af ncarporalion of Corparate Debior | 150211995 1. Mr. Kamal Bajaj, G.4/19, Sector 16, | Rs. 51,64,994/. | measuring 30 sq. yds. and portion < 2,50,000/-
this the I:I'E"-‘.r-ua;.'urﬂl'.-'la% 2[?24.[“ - 2024 on May 13, 2024 along with explanatory statement through e-mail, . | Autharity tu:ddfr whilzh Edur|:-::rE|IE Debtoris |Regstrar of Cormpanes, Delhi Rohini North-West Delhi, Metro, Delhi, | (Rupees Fifty-Ona ::nsnng;ﬂ.ﬂhiglﬂﬁ area rnealmur‘:gg
LA er & [ribunal " - . - : IIIIL':G_'I'F_IL'II'-‘:'I : rELI-'E _El"i! ; ||-||jia-11|]|:|E|5. Lakhis Sixtw-Four 4. TES. dargd measuring
Seal Section Dfficer| | | 1€ Special resolutions, as per details set outin the postal ballot notice are to . |Comorate Identity No. T Limited Liabllily | U7483900L1995PTC65452 2, Mrs Jyoti Bajai, G411, Sector 16.| Thou 5.? % | Sa. Yds) both on Upper Ground
DRT-II, Dethi| |be transacted by postal ballot which includes electronic voting (*e — voting”). |Identification No. of Carparate Debor ; Rohini Morth-West Delhi Metro, Delhi. | Hundred  Ninely-Four | 120t (front side), built on plot no. A-
The Company is pleased to extend e - voling facility for its members to enable + |Address of the regestered office and Registered Office: 39, SECOND FLOOR India=110085 Only)ason(t.05 2024 | 113 area measuring 400 Sq. Yds. out
EEFORE THE NATIONAL COMPANY LAW ? ; ; i i Principal Office {if any) of Comporate Debdor - | SHAHFURJAT, MEW DELHI, Dalki, India, of Khasra No. 48811, situated in the
TRIBUNAL them to cast their vote electronically only. The Company is availing the services 110048 Corporate Dffice: Nil area of Village Molarbad, Badarpur
" ?EHEH HD':J'DMC:E‘[GILEJE;TII[HD}EHH of National S'Eﬂ'-llritFES Depository Limited ("NSDL") for its e-voting platform. . |Insolvency commencement date in respect | 25.04 2024 (However, the order was received New Delhi-110044 ' |
CONNECTED WITH The e-voting period Commences on Thursday, May 16, 2024, allﬂﬂ.'[il[!'a.m. IST of Carporate Deblor o 11hﬂlc5u 20 2; by ; mail from Advocate Loan Account No.- Demand Notice date: | All that piece and parcel of Flat No. | 7 9 00,000/-
COMPANY APPLICATION NO. CA (CAR) and will end on Friday, June 14, 2024 at 5:00 p.m. IST. During this period, ., 2:’%2 ij"i:;wé"a‘lqg:"qi'].j‘:i»}'s‘ife.}ﬁ"iﬁiaﬁe‘friFi' DL/DELDLHIAN000004T1 and 17.08.2021 FF-5, First Floor without roof rights
52i{MOY2023 members of the Company holding shares as on Friday, May 10, 2024 (*Cut off ' Fiesﬁutr::n Proches = Gu-mm-ura:w;n.t Dal:; : “ DLUDEL/DLHIADOO011 30 Rs. 20,41,464/- | admeasuring 70 54 Yards, Built on| < 90,000/
i""“;m i;"‘zmﬂ ;”'* date") may cast theirvote electronically only. . |Name and registration numer of the Mahd Nazim Khan ;I Mr. g;"“fﬂ-m"z‘;mir Dﬁﬂz, drd Ii_ﬂ UhF'{E' L2 Tw o ty fﬁ“ﬁ?ﬂ;m:;msfﬂ;!;: d“’;ﬁ;:ﬂ:
' ] ; ’ Insolvency Professional acting &s intesim Reg. No. |BBIIPA-DO2AP-NOGOTE201T- 0Of, oiresl No-Ua, Lamxl Nagar ) Lakn{s) Forly-Une ! T
IN THE MATTER ﬂFT:E EMPAHEMET. 2013] | The Bnardlnf Directors of the Clc:mpan:.r had appointed Mr. Ravi Sharrr!a REEW@ Professionl " 15.?,320? Shakarpur Baramad, Shakarpur, Defhi-| Thousand Four|Loni Tehsil & District Ghaziabad,
IN THE MATTER OF THE SCHEME OF SCHEME iMEI—nhﬂlShlp _ND' F{:S ‘145&]. ar fa“mg h1|T|. MS' _S!'I'man PE:”dE'_If {Memb?rﬂhm . |Address and e-mail of tha Inderm Sddrass: MMNEK House, SA0-10, Basemend ".'1|:||:|92 Hundred EIE‘I.'!," Four u“ﬂl_' Pradesh, Boundaries : EAST:
OF AMALGAMATION BETWEEN asHiPral |Mo. FCS 7606) Partners of M/s RSM & Co., Practicing Company Secretaries as Resolution Professional asregistersdwith | East Patel Magar, New Delhi-110008, India 2. MS. POOJA KHATRI, D684 3rd| Only)ason01.05.2024. | Service Lane, WEST: Road 401 Wide,
TRADING PRIVATE LIMITED; GRAPHIC| |3 Scrutinizer to the Postal BallotRemaote E.'u,u'.:.ﬁﬂg process in a fair and the Board Email Id: nazim@mnkassociates.com Floor, Street No-03, Laxmi MNagar, MNORTH; PlatB-14, SOUTH: Piot B-173
RESEARCH COMSULTAMTS INDIA PRIVATE || Address and e-mail to be used far Address; MWK House, BAR-10, Basement, Shakarpur Baramad, Shakarpur, Dedhi-
LIMITED: UNITED BUILDWELL PRIVATE Liviep;| | r@nSparent manner. comaspondance with Ihe Interim Resciubon |East Patel Nagar, New Delhi-110008, India 110082
VINEETA TRADING PRIVATE LIMITED; VIPUL| |Memben(s) who have not received Postal Ballot Notice may wnte to the Prafassional E-rmiail 1D nazm@mnkassaciates com; , - ,
EASTERN INFRACON PRIVATE LIMITED; AND| |o~ s b th st d ok d y i cirp. prsflgmad.com Loan Account No. Demand Notice date: | All that piece and parcel of| F 12 00,000/-
VIPUL LIMITED: AND THER RESPECTWE| [-PMpany al e registared oilte o1 send al emall 1o T st i Tor sl o e ST DLDEL/DWND/ADDDO00126 07.08.2021 Residential Property Plot No. C 248, | —————————
SHAREMOLDERS julinvestors@jushinindia.com. The nolice of the postal ballot is also displayed Clossec ol oy Unercausa 7| o Llass &7 Cromion ooid e sicarained Al 1, Mr. Manish Chauhan, G, DDAFiat | Rs. 20,72,321/- | area measuring 75 Sq. Yards, First| < 1,20,000/-
T ™, o on the Company Website htips:ifjpmgroup.co.in/postal_ballot_result! and also of sub-sacton (GA) of secion 21, ascertained | this stage. gali Muspd, Sita Ram Bazar, Delhi| (Rupees Twenty Lakhs ;ll::;nr, vb{i;as?hﬂn. :;t-IEL_.I hmmt E|:I at
- il ; on National Securities Depository Ltd. at https:/fwww.evoting.nsdl.com! by the Interim Resolution Professional PO, Delhi-110006 Seventy Two Thousand ed Vihar, Hadbast faram
up by i e W T P R b ot thi ; nsked | [ |13 Names of nsolvency Professionis enified |No Class of Cretors could be ascertained alffl B |2, Mrs. Rajkali, G8, DDA Flal, Kal | Thvee Hundred Twenty | Saidulahbad, Pargana Loni, Tehsil &
ik Lkt 207 C BT M Nl [ o e Yo S TSR e VAR requently foact a5 Authorise Represeniaive of Creiors(1is sisge acooringy no Auihorized Musiid, St Ram Bazar, Delhi GPO,| One Only] as on | District Ghaziabad, Uttar Pradesh,
sty Questions (FAQs) and e-voting user manual for members available at the in a class {Three names for each dass) | Represaniative is proposad. | Dalhi-110006 01.05.2024 Boundaries: East: Plot No. C 247,
' ... Petitioner Company No. 1| | Downloads sections of www.eveting.nsdl.com or call on toll free no.;1800-222- | [ [14,12] Relevant Forms and _ (ajWeb Link: heips:ibii. gov.ruhomeldownloacs West: Plot Mo. C 248, North: Other Plot
AND %90 or send a request at evoting@nsdl.co.in or contact Ms. Jyoti Kataria oy Detads of ulicrioet rpresEraes o | (o APHICILIE I ew o Calimi 12 SN S AR08
Graphic Research Consultants India Pvi, Ltd,, 5 L i ' ' available at; . : [ = AN :
campany incomarated under e Comparies Act| | ~OMPany Secretary email: julinvestors@jushinindia.com Matice s heraly given thatthe Nafioral Campery Law Tribunel, Inciore Bench has ordared ihe commencement o DL'DLEE%mEETJE;ﬂEﬁ Dem;&’ 1’3“;&,‘;““ ELm“s"eﬂdnTmﬂﬂT Emmﬁ < 22,00,000/
203, haning s egistened office & Link Mo 207, G50, f =] ill acoporatairschancy resolfionprocess ol the Camival Fimes Privale Limiled on29.04. 2024, 3 S . &
s »q:a imngpsrgiod: ThF': results of the Postal Ballot 'mlLr be declared on June 15, 2024 at the The Craibors of Carnival Fims Private Liilad ars harsby catsdupon 1 submit i claims with proof o0 1. Mr. Nawab Hasan, N-118, Second| Rs. 24,78.849/ RoofTerrace Rights area measuring | < 2,20,000/
... Puitioner Company No, 2 registered {I-fﬁcE.fCDrpnrilate DI‘I"II:EI of the ':'3”'!93"3" and shall h"‘j hosted at or biefane 250502024 1o the Inten Resoiution Professional al the address menticned againstentry No. 10 Floor, Vishnu Garden, Delhi-110018 (Rupees Twenty Four | 72 54. Yds. Built on property bearing
AND website of the company i.e. www.jpmgroup.co.in and on the website of NSDL| [l [The Fﬂﬁmi-ﬂrlﬂi;lﬁﬂrﬁ_srrllfj_lﬂil.{{lmr1nﬁer .:t::iim-mn; [!;:r.d by elecironic means only. All ciher Creditors 2. Mrs. Raziya Sultana, N-116, Second | Lakh(s) Seventy Eight ":E;“rf‘; ““:‘:'ﬂfﬂﬁﬁ “”;{":;:’I:
United Buildwell Pyt Ltd., & lad ' ' T TR miay sLifmel the claims with p I person, by poct o Oy 8l ecion i meaans E| at Gﬂfdﬁ : ihi-11 004 Th cand Elaht Situ 1 g4d viliage
under U‘ﬂuléu'nparies,ﬂ.-;t zﬂ-n:. Ej:am mp;g:; s 'l.l.".l'-"l.l.f.l'ISd{EIIJI'n T lasul wil he Iﬂ?lﬂ'lafEIj g thE. Stock EIGI’IEF‘IQE‘E WHin A Firancial Crediar balanging 1o & class, as fisted against te eniry Na. 12, shall indicaie #s chaoica o ikl bt Hur:-jl:ed r;:'::l,t IN'QinE colony known as Vishnu Garden, New
office al Unt Mo, 201, C-50, Mahiva Magar, New' the FIFESEFEbEd time where the Cﬂmpany s shares are listed, Authorised Represantativa from among the threa Insalvancy Professionals listed against antry Ne. 13 fa Only) as on 01 'ng D24 Delhi-110018, Bounded by: East; Road
... Pefitioner Company No. 3 Eair Jay Ushin Limited Submission of false or misleading proofs of claim shall attract penaltias : portion of property Mo, ME-105-E,
¥ineeta Trading Pyvt. Uil & company incorporated Jyoti Kataria Mohd Nazim Khan : Sl:lu_th. mer N D ,
under tha Compenies A, 2013, heving i re;m;_ﬂ Date: 12/05/2024 Compliance officer & Company Secretary Date: 13.05.2024 Interim Rosobution Professicnal : Loan Account No. Demand Notice date: | Entire Second Floor Built Up on| 3 15 00,000/-
office at Urit Ma. 201, C-50, Mahiya Magar, New| | Place: Gurugram M.No.: 55376 Place: Delhi Reg. No. [BBIA-0020P- MO0 TRZ01T-18/10207 DLDEL/LXNDIADDCO00011 24.03.2021 House No. B-1, Out of Khasra No.| —————————
Desthi- 110017, e 1. Mr. Vijay Thakur, Property Address:| Rs. 33,68,510/. | 1552, Situated At Kailashpuram-ii, In < 1,50,000/-
... Patitioner Company Mo, 4 area 105 varg gun kh no. 1552, Vill| (Rupees Thirty Theee The Revenue Estate of Village
AND pmm Raishpur Kailash Puran 2nd| Lakh{s} Sixty Eight | Raispur, Pargana Dasna, Tehsil &
Vipul Eastern Infracon Pel Ltd, a company| | B - S SRCR=LET AD |TYA Bl RLA H O U Sl N G Fl NAN C E Ll M |TE D Ghaziabad, Matro, Ghaziabad, Uttar| Thousand Five Hundred | District Ghaziabad, Uttar Pradesh,
rmmmm?:d"';ﬁ;": &:'ﬁ?ﬁmmhﬂ,s"ﬁf "g ' CAPITAL Registered Office- Indian Rayon Compound, Veraval, Gujarat - 362266 F'ral_:l esh, India-201001 Also At:| Minstesn Only) as on | Area Measuring 105 Square ‘I’arlr.jls lLe
Hﬁr}aﬁfmewmh_mﬁ : 4 Branch Office- G-Corp Tech Park, 8th floor, Kasar Wadavali, Ghodbunder Road, Thane, MH-400601 Residence Address H. No. 78 Bagh| 01.05.2024 87.79 Sq. Mirs., Bounded by: Norih:
. Paitionér Campany No. 5 DEMAND NOTICE (under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002) Dhatil, T, oac, Shoumant Mer, FARme 22 Pk oo dnlia 2 e Eucl
' ’ hazi 1 South: Land Otherz, Bhuja 21 Fest,
vioul Lid 5 AR SUBSTITUTED SERVICE OF NOTICE U’s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002. g“ﬂrrzrff.ih' ﬁj ;zfﬁdﬂ 351%9“ East Land Others E:I'lujja 45 Foat
C::T_: Al B pempany; TWHENRen. et oL § \otice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from Aditya Birla Housing Finance Limited (ABHFL), i Tk b il g West Land Ofh Ié-h i 45 Feet '
panies Act, 2013, having #s registersd office at ; e i : : i ; ; ; Bhatari Ghaziabad, Uttar Pradesh, vestLa Er5, Brilja 4 Fee
Uit Mo, 205, C-50, Mabiya Nagar, New Delhi- 10017 their loan accounts have been classified as Non-Performing Assets in the books of the Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2)
e m?eliﬁnn:er::n No. & of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said borrowers thereby calling upon 201001
i i and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate on the aforesaid amount and incidental expenses, cost, charges etc. as stat- 13 Loan Account Mo, Demand Notice date: | ANl that part and parcel of the| ¥ 30 00.000/-
MOTICE OF PETITION . . . o ) L , ML
Moice is herchy given thet & joint petifion undar ed in the said demand notices. However, the demand notice is also being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules): HR/GGMN FREDIADOON0 14T 10,12 2020 property with all easement rights
provigions of Saciions 230 and 232 of the Companes| | SI. Name and Address Borrower/ Co-Borrower and Guarantor / NPA Dat Date of Amount due as per 1. Ms. Shivani (Borrower), 102612, 2, | Rs, 51,82,342 (Rupees | and pathway situated at A < 3,00,000/-
o Em;r:::tlﬂﬂ"]l. = ﬂmaHn;I.:.n:"w:mm:"r-I Dal Co-Guarantor & Loan A/C No. %€ | Demand Notice| Pemand g:ttéce fas on 30 Feet Road, Maya Kunj, Parvatiya | Fifty One Lakhis) Eighty | Residential property out of Khasra
Priats Lo Craghis Foamten Consmarte 1ie| | 4 |- VISHAL KUMAR BANSAL First Floor, Uni No. Ff 162, Haryana, Sohna Road, Jmd Negapols, 1. Park, Vilage Thri Sector 48 03.05.2024 |  08.05.2026 | Rs. 87,45,102.66/ Colony, Nesr Holi Chowk, Haryans, | Two Thousand Thesa | No. B3, aea maasiring 190 80

Private Limited, Uriled Bulcwell Private. Limiad
Yinesta Trading Private Limited, and Vipul Eastem
Infracon Privale Limied [ogether the *Transeros
Companies™ of “Amalgamating Companies™ wih
Wipul Limited ("Transferes Company™ of
"Amalgamated Company™); and lheir respache
sharefaldars ["Scheme™), under Secfions 23] o 232
and ofhar applicabie provisions of the Comparies Act
2013 |“Aet™), was presented by the Pelifioner
Comperies and was haard by Honfole Bench Mo (1 of
the Matoral Compary Lew Trounal, at Mew Dake
("Tribumal") on 03 May 2024, and the said pedfion 5

E: officei@rclegal ca.in
Aodrass: B4, Nilgin Apartments

Loan Account No. LNDELPNO-11220151147 & LNDELPNO-11220151148

Tehsil And District Gurgaon, South City li, Gurgaon, Haryana 122018 2. SWEETY BANSAL First Floor, Unit No. Ff 162, Haryana,
Sohna Road, Jmd Megapolis, I.T. Park, Village Tikri, Sector 48, Tehsil And District Gurgaon, South City li, Gurgaon, Haryana 122018
3. VISHAL KUMAR BANSAL Flat No. 202, Building D4, Ireo Victory Valley, Sector 67, Gurgaon, Haryana 122001 4. SWEETY
BANSAL Flat No. 202, Building D4, Ireo Victory Valley, Sector 67, Gurgaon, Haryana 122001 5. VISHAL KUMAR BANSAL O-96-A,
First Floor, Mahavir Nagar, District: West Delhi, Delhi 110018 6. SWEETY BANSAL 0-96-A, First Floor, Mahavir Nagar, District: West
Delhi, Delhi 110018 7. SWEETY BANSAL Flat No. 202, Building D4, Ireo Victory Valley, Sector 67, Gurgaon, Haryana 122001

(Rupees Eighty-Seven Lad
Forty Five Thousand One
Hundred Two and Sixty Six
Paise Only) by way of out-
standing principal, arrears
(including accrued late
charges) and interest till
07.05.2024

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Shop Bearing No. Ff-162, On 1st Floor, Having Super Area Of 1421 Sq. Ft. Approx.

(Covered Area Is 923.65 Sq. Ft. Approx.), Together With Impartable And Undivided Pro-Rata Share Of Land In The Same Ratio Which The Covered Area Of The Said Premises Bears To The Total
Super Area In “Jmd Megapolis”, Constructed On Land Measuring 10.025 Acres Or Thereabove, Situated In The Revenue Estate Of Village Tikri, Sohna Road, Tehsil-Badshahpur & Distt. Gurugram,
Haryana-122018, And Bounded As: - East: Entry & Passage, West: Lift/Lobby, North: Open, South: Unit No. 160

4, Barakhamba Road, New Delhi-110001

Date: 14.05.2024
Place: DELHI

Sd/- Authorised Officer
(Aditya Birla Housing Finance Limited)|

Faridabad-121005 Also at: Waka
Mauvja Gaunchii Tehsil Ballabgarh
015, Dist Faridabad Jeswan Nagar,
Metro, Fandabad, Haryana-121004

2. Ms. Krishan Kumar (Co-Borrower),
10eaiZ, 2, 30 Fest Road, Mava Kunj,
Parvativa Colony, Mear Holi Chowk,

Haryana, Faridabad-121005

Hundred Forty Twao
Only)ason01.05.2024

yards Mauja Gonchi, Tehsil
Ballabgarh, Disst. Faridabad.,
Bounded by: Morth; Road, South; Other
Fiot, East Foad 15 Feet Wide, West:
Oiher Property

Last Date of Submizsion of Sesled Bid'Offer in the prescribed {endar forma along with EBMD and KYC is 20.05.2024 between 10:00 AM to
5:00 PM, at the Regional Office 418, 4th Floor, Pearl Omaxe Tower 2, Netaji Subhash Place, New Delhi-110034. Tendars that are nat
filked up or tenders received beyond last date will be considerad as mvalid tender and shall eccordingly be rejecied. Mo interast shall be paid

Far further details, coniact the Autharized Officer, atthe abovemendionad Office address,

now fved for hearing urmer groceeddings an 28 May, | [ T4, DEEPAK BHARDWAJ Unit No. A-05, Aarcity Foreste, Category-Star Villa, Plot No. Sc-02b, Sector-27, Greater Noida (Wesf), Gautan] 05.05.2024] 08.05.2024] _ Rs. 28,00,671)- (Rupees onthe EMD , : :
2024. Any person deskous of supporting or apposing Budh Nagar, Uttar Pradesh-201301 2. PUJA Unit No. A-05, Aarcity Foreste, Category-Star Villa, Plot No. Sc-02b, Sector-27, Greate Twenty Eight Lac Six Hundred 2. Date of Opening of the Bid/Offer (Auction Date) for Property is 31,05.2024 at the abave-mentioned regional office address 61418, 4TH Floor,
the said Peion should send to the pefilioner's Noi . o . Seventy One Only) by way of Piearl Omaxe Tower 2, Netal Subhash Place, New Dedi-110034. The tender will be opened in the presance of the Authorized Cficer,
- i oida (West), Gautam Budh Nagar, Uttar Pradesh-201301 3. DEEPAK BHARDWAJ Villa No. 4800, Kalindi Hills, Achievers, Sec-49 . -t : C ;
avocate, nobos of hishar intenton, skgned by himber Far Nit. Fari H 121001 4. PUJA Villa No. 4 Kalindi Hills. Achi Sec-49. Fari Nit Fari H outstanding principal, arrears 3, Date of nspeclion of the Immovable Praperty is on 29052024 between 11 AM to 5 PM.
of hisMer advocae, with hiser name and address, aridabad Nit, Faridabad, Haryana-1210014. PUJA Villa No. 4800, Kalindi Hills, Achievers, Sec-49, Faridabad Nit, Faridabad, Haryanay (including accrued late 4. Further interast will be changed as applicable, as per the Loan Agreement on the amount outstanding in the notice and incidental axpenses,
50 a5 to neach The pethioners advocah nal later than 121001 5. DEEPAK BHARDWAJ C/O Dxc Technology Private Limited, Plot No. 44-45, Sec-62, Noida, Uttar Pradesh-201301. charges) and interest til costs, et is due and payable til its realization.
Twa (2f ceays Defore the ciate fixed for the hearing of Loan Account No. LNDELHL_-08170032340 08.05.2024 &, The notice |s hereby given to the Bormower's and Co-Borrower's 1o remain present personally at the time of sale and they can bring the
the: Petian. Where ane seeks o oppose Ihe Petiion, | FDESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: ATl That Piece And Parcel Of Residential ApartmentVilla’Unit No. A-05, Plot Area 117.53 Sq. Mirs., Super Area 2260 intending buyersipurchasers for purchasing the immovable properly as describad herain above, as per the particulars of Terms and
thee grounds of appeaiion o & copy of hesher alfidavt | 'Sq Ft. And Built-Up Area 2260 Sq. Ft., Tower/Block-A, In The Proposed Group Housing Project/Complex Called "Foreste" Situated At Plot No.-Sc-02b, Sector-27, Greater Noida (West), Gautam Conditions of Sale.
shal be furnished with such DR . B0 of el | Budh Nagar, Uttar Pradesh-201301. 6. The detail terms and conditions of the auction sale are incorporated in the prescribed tender foem, Tender forms are available at fe above-
E:ﬂflﬂ :Eﬁﬁlm":?ﬂmmlﬁ;'ﬁ:“:ﬁéﬁﬁ ﬂm"’; We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together with further interest thereon plus cost, charges, expenses, etc. there- mentioned Regional office. _ _ _ _ _ _
ran;ml:ib'.l r.'ha:g?sh:rwsam.v . to failing which we shall be at liberty to enforce the security interest including but not limited to taking possession of and selling the secured asset entirely at your risk as to the cost and consequences. 7, Thi"'"""':""'ahlﬂ pmﬁ """Igt'* Wldr':'f"h'-” :'Hhﬁ‘f bidder ﬂ'."* Property as mentionad " 'l!“m_bﬂ 50 t'E":!""'j HE5E""'EF"W. :
=d-| | Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the aforesaid secured assets without prior written consent i glh;tulél:w-lr:%ﬂljh- ;allmaglr::ﬂj;—ll'g:ffﬁﬁaﬁlléﬁ:'mﬁ EI:' {-ﬂt:gﬂ'g'ﬁ;ﬁ;fﬁﬁﬂﬂ;ﬁﬂ;ﬂD‘Em" a8 merined
Wizt lﬂﬂhﬂi of the Company. Any contravention of the said section by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard. 8. The Total Loan Outstanding amount i nol the loan forecksune E;mnuﬂ.ﬁ.lll olhiar chargas (If any) shail be calculated st tha tirs of clssiin
-..ﬁ.dwmn..:a H;::gﬂg:;’;& Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by ABHFL are tendered to ABHFL at any time before the loan.
. TH <
the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset. 1. The Demand Craft should be rmade in favar of "HINDUJAHOUSING FINAKCE LIMITED" payable at Delbd

Dated : 13-05-2024, Place : New Delhi

Mr. Harsh Tiharia, Authorised Officer, HINDUJA HOUSING FINANCE LIMITED|

New Delhi
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-~ ALAN SCOTT ENTERPRISES LIMITED

(formerly known as Alan Scott Industries Limited)
Alan Sco

Corporate ldentification Number: L33100MH1994PLC0TET 32

Registered Office: Unit no. 302, Kumar Plaza. Ird Floor, Near Kaling Masjid, Kalina Kurla Rpad, Santacruz (East), Mumbai = 400023,
Maharashtra, India. | Tel; +%1 E1?EE.IJ041IZI1 SBG7644530

E-mail; alanscottcompliance@gmail.com | Websile: thealanscott.com | Contact person; Mr. Shankar Madya

This is only an advertisement for information purposes and not for publication, distribution or release directly or indirectly outside india. This is not an announcement for
the offer document. All capitalized terms used and not definad hera shall have the same meaning assigned 1o them in the Letter of Offer dated June 16, 2023 filed with
BSE Limited (“BSE").

FINAL DEMAND-CUM-FORFEITURE NOTICE TO THE HOLDERS OF PARTLY PAID-UP EQUITY SHARES

In terms of the provisions of the Companies Act, 2013 ("Act™) read with relevant rules made thereunder, the Articies of Association of the Company and the Letter of
Offer dated June 16, 2023 (“Letter of OHer"), a Final Demand-cum-Forfaiture Motice has been sent in elactronic mode to the holders of partly paid-up equity shares
who have not paid the call money or part thereof, pursuant to the First and’or Second & Final Call Money Motice dated November 27, 2023 and February 26, 2024, and
physical copy of the Final Demand-cum-Forferture Motice zlong with the detailed instructions and payment slip, has been sent through permitted modes of dispatch at
the registered address of all those holders of partly paid-up equity shares, who have nol paid the Rrst and Second & Final call money (or & part thereof). The Company
has completad the dispatch on May 10, 2024

The Board of Director (“Board™), duly authorized by the Board, has on Thursday, May 9, 2024, approved sanding of a Final Demand-cum-Forfeiture Notice for payment
of First and Second & Final call amount of T 10000 {including share premium of ¥ 6.5) towards the First Call and $10.00 {including share premium of F 7.00} a5 First
and =econd & Final Call money ("Final Demand cum-Forfeiture Notica™), to the holders of such partly paid-up equity shares on wiich the Frst andior Second & Final
Call Maney remaing unpaid.

Accordingty, the Final Demand-cum-Forfeiture Notice has been served providing the details given betow

p From To Duration
My g Tuesday, May 14, 2024 Tuesday, May 28, 2024 15 days
| Chegue or Demand Draft payable to:
Mode of Paymenl | Alan Scoft Call Money - Escrow Collection - R Afc (For resident Shareholders)
| Alan Scott Call Maonay — Escrow Collection — NR A/t (for Non-resident Shareholders)

Shareholder pay through cheque/demand draft, the payrment slip (stating Full Name of the Sole/First shareholder; OF ID-Client 1D/ Folio No: and No. of partly paid-up equity

shares) along with the amount payable by cheque or demand draft must be presented.,

Please nota thatl, failure to pay the First and Second & Final Call Money pursuant to the Final Demand-cem-Forfeiture Notice, as aloresaid, shall render the parthy paid-up

equity shares (fo the extant that the First and Second & Final Call Money was not paid), including the application amount alveady paid thereon, liable to be forfeited in

accordance with the Act, the Articles of Associgtion of the Company and the Letter of Dffer.

shareholders may &lso note that:

. ThelsM IN9273F01012 and INS27 3F01020 representing partly paid-up equity shares of face value 10 each (¥3.50 paid-up and ¥7.00 paid up) has been suspended
by the Stock Exchanges. Further the 1SIN INS27IF01012 and IN9273F01020 represanting partly paid-up equity shares has been suspended by National Securities
Depository Ltd (“NSDLY) and Central Depository Services (India) Ltd, (“CDSL).

l. The process of corporate action for converting the partly paid-up equity shares to the fully pald-up ordinary shares under the prasent ISIN INE273F01022 for the
exisling fully paid-up ordinary shares, allotted by the depositories, is estimated to be completed, on a best efiort basis, within two to three weeks from the East date of
payment of the Hrel and'or Second & Fnal Call Money stipulated under this Final Demand-cum-Forfeiture Notice. Upon complation of the corparate action, the partly
paid-up equity shares shail be converted into fully paid-up equity shares and would be credited to [SIN INE2TIF010:22, allotted by NSDL/CDSL.

i, In case of non-raceipt of the Final Demand-cum-Forfeiture Motice, shareholders can request by e-mail or lettar, for the duplicate Final Demand-cum-Forfeiure Notica
to the Registrar, or may also download the same from the Company's website: www thealanscoft.com or the Registrar's website: www, purvashare,com, In such
a case, however, the sharsholder has fo fill the OF ID-Client 10/%alio Number, number of parthy paid-up equity shares held and amount payable towards the Frst and
Second & Final Call Money

V. The shareholder must mention in the Application, his/her PAN number allotted under the Income Tax Act, 1961,

Al correspondence in respect of the Final Demand-cum-Forfeiture Notice may be addressed to: Purva Sharegistry (India) Private Limited (Unil: Alan Scolt Enterprises
Limited) at the address Office 9 Shiv Shakti Industrial Estate, J.R. Boricha Marg, Near Lodha Excelus, Lower Parel East, Mumbai - 400011, Maharashitra, India,
Telephone Mo - 022 49614132 022 49700138 | 022 35220056; E-mail: newissue@purvashare.com, Website: www_purvashare.com; Contact Person: Ms. Deepali
Ohuri; SEBI Registration Mumber: INRDDO00T112.

For Alan Scott Enlerprises Lid.

Sd/-
Date: May 13, 2024 Saloni Suresh Jain
Place: Mumibai Director
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CORRIGENDUM

Regarding the “Form A Public Announcement” in the matter “PMS-COM-PRO
(India) Private Limited (Under CIRP)” published in Financial Express Delhi edition
and Jansatta Delhi edition on 14.05.2024, this is to inform you that name of
National Company Law Tribunal, Indore Bench and Carnival Films Private Limited
have been wrongly written in the first and second para after the end of the table.

In view of the above, corrigendum is issued with a request to read the following
Paras of the Form A - Public Announcement in place of the existing Paras as under:
“Notice is hereby given that the National Company Law Tribunal, New Delhi
Bench-Il, New Delhi has ordered the commencement of a corporate insolvency
resolution process of PMS-COM-PRO (India) Private Limited on 29.04.2024.

The Creditors of PMS-COM-PRO (India) Private Limited are hereby called upon
to submit their claims with proof on or before 25.05.2024 to the Interim
Resolution Professional at the address mentioned against entry No. 10.”

and other details of the Form A - Public Announcement will remain same.
Inconvenience caused is deeply regretted.

Sd/
Mohd Nazim Khan
Resolution Professional
Reg. No. IBBI/IPA-002/1P-N00076/2017-18/10207
Date: 02.07.2024
Place: Delhi




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

# EP i
Can Fin Homes Lid

TR Rsd A maie e |

CIM - LAST10KA1SETPLCIOSE3S Above Canara Bank Building
First Floas, Plat Na, C-3, Sector-1, Nelda Pincode-201301
E-mail ; poidai@canfinhomes.com Phe - 0920-29701 646567
Mob.: 725079126

APPENDIX- IV-A [See proviso to rule 9 (1}]

oale notice for sale of immovable properties
E-Auction Sale Hotice for Sale of Immovable Azsets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso b Rule 8 (1) of the Security Interest [Enforcement) Rules, 2002

NOTICE is haraby given o the public n ganaral and in particular o the Borrower [5) and
Guarantor {s) that the below described immovable property morigaged fo the Secured
Creditor, the Physical possession of which has been taken by the Authorized Officer of
Lan Fin Homes Lid., Noida Branch, will be sold by holding e-auction on "As & where 15,
“As |s what Is", and “Whalgver there is" on 25-07-2024, for recovery of Rs. 85,899,803
{Rupees Eighty Five Lakh Ninaty Nine Thousand Eight Hundred Three only) due to Can
Fin Homas Lid. from Mr. Satendra Kumar Pandey , Mrs. Priyanka (Borrowers) and Mr.
sanjay Sharma (Guarantors), ason 04-07-2024, together with further interast and ather
charges thereon, The reserve price will be Bz, 17,10,000- [Rupess Seventeen lakh Ten
thousand anly) and the eames! money deposit will ba Rs, 1,71.0000- (Rupses One Lakh
Sevanty One Thousand Only)
{Description of the iImmovable property)

Flat No GF-2, Ground Floor (Without Roof Rights), Back Side, Plot No. L-233, Block -
L, Sector 12, G.M.P. Residential Golony Pratap Vihar, Ghaziabad, UP Boundaries:
Easi: 30 Fool Wide Road Morth: Plot No, L 232 West: Plot No. L-258 South: Plot No.
PlotNo. L 234

KEnown Encumbrance: NIL

The detailed terms and conditions of the safs are provided in the official websile of Can Fin
Hormes Lid., (hifpsfwsw canfinhomes com/SearchAuction.aspe).

Link for parficipating in e-auction : hitps.isarfaesi auctiontiger.net

CAN FIN HOMES LTD.|

Cate ; 04-07-2024
Placa : MNaoida

Authonsed Officer
ian Fin Homes Lid

'GLOBUS POWER GENERATION LIMITED

CIN: L40300R1985PLC047105
Regd. Oflice: Shyam Housa, 3, Amrapali Circle Vaishali Nagar, Jaipur — 302021,
Rajasthan, India
Corp Dffice:; A = &0, Marzina Indusinal Area, Phase - |, Mew Delhi - 110028
Ph.; 91-141-4025631 & 91-11-41411071,/72, Fax: 91-11-25782194
Wehbsite: www.gpg:’-.;n. Email; ginhuwdl@gmair.cnm

BFL ASSET FINVEST LIMITED
Regd, Oifice : 1, Tararagar, Ajmer Road, Jaipur-302005 « Ph.: 9214018877
E-mail : bfldevelopers@gmail.com * Website : www.bfifin.com * CIN: L45201RJ1395PLCO064E

NOTICE (For the attention of equity shareholders of the Company]
Sub: Transfer of equity shares of the company to

Investor Education and Protection Fund (IEPF) Authority

Motice be andis hereby piven that pursuant to the provisions of Section 124{&)
of the Companies Ack, 2013 ("the Act") read with Investor Education and
Protection Fund Authority {Accounting, Audit, Transfer and Refund) Rules,
2016 [Rules) and amendments made thereto, the dividends which remained
unclaimed for seven years will be credited to the |EPF and correspending
shares on which dividends were unclaimed for seven consecutive years will
alsobe transferred to the IEPF,

Accordingly, indwvidual communications have been sent by the Company at
the latest avallable addresses of the concerned shareholders, reguesting
them to claim dividend amounts which have remained unpaid/unciaimed
consecutively for a period of seven years on or before 25 September, 2024,
The details of such shareholders including their folio number or DF and Client
ID and aurmber of shares due for transfer are also available an the Investors
section of the Company’s website at https://www.bflfin.com/. The concerned
shareholders are advised ta make their claim for the unclaimed dividend in
respect of the shares held by them by writing to the Company at
bfldevelopersi@gmail.com or the Company's Registrars & Share Transfer
Agent, MCS Share Transfer Agent Limited, F-65, 1st Floor, Okhla Indwstrial
Area, Phase-l, New Delhi-110020, India, Phone No.: #91-11-41406149, Email;
admin@mcsregistrars.com. In case shareholders: wish to- claim the
shares/dividend after its transfer to IEPF, a separate application has to be
made tothe lEPF Autharity, in form I[EPF-5, as prescribed under IEPF Rules and
the same is. available along with all details at the |EPF website:
www iepf povin.

In case the company does not receive any communication from concerned
shareholders by 25 September, 2024, the company shall, with a view to
comphying with the requirements set out in the IEPF Bules dematerialize and
transfer the shares to IEPF Authority by way of corporate action by the due
date as per procedure stipulated inthe IEPF Rules.

For BFL Asset Finvest Limited

5d/-

lima Suza

Place : Jalpur Company Secretary & Compliance Officer

Date : 04.07.2024

CORRIGENDUM

Regarding tha "Forim & Public Announcemeant™ in the matier "PMS-COM-PRO
(Indig) Private Limited {Under CIRPY" published in Financial Express Delhi edition
and Jansatta Delhl edition on 14.05.2024, this Is o Inform you that name of
Matonal Company Law Tribunal, Indare Bench and Carmival Films Private Linmited
haner Bbean wrongly written in the first and second para after the and of tha table.

Iri vies of the above, corrigendum is issued with a reaguest to read the following
Paras of the Fonm A - Public Announcement in place of the existing Paras as under;
“Notice s hersbhy given that the Natfonal Company Law Tribunal, New Delhi
Bench-ll, New Delhl has ordered the commencement of a corporate Insolvency
resolution process of PMS-COM-PRO (India) Private Limited on 29.04.2024,
The Creditors of PMS-COM-PRO (India) Private Limited are hereby called upon
to submit their claims with proof on or before 25.05.2024 to the Interim
Resolution Professional at the address mentloned agalnst entry No, 10.°

and otherdetails of the Form A - Public Announcement will remain same.
Incomveniencs caused is deeply regrettad,

E‘lj.l
Mohd Nazim Hhan

FRIDAY, JULY 5, 2024
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STATE BANK OF INDIA

Retall Assets Central Processing Centre,
Greater Moida, C-24, Sector - 100, Noida - 201304 (U.P.)

Email ; sbi.63802@sbi.co.in
POSSESSION NOTICE

(Under Rule 8{1), For Immovable property

Whereas, The undersigned being the authorized officer of State Bank of India
RACPC-3, Seclor-100, Moida, under the Securitizaifon and Reconstruction of
Financial Aszets and Enforcement of Security Interest Act, 2002 and in exercise of
the powers conferred undar Section 13(2) read with Rule 3 of the Security Interest
tEnforcemeni] Rules, 2002 issued @ Demand Wotice dated 20.04.2024 calling upon
the Borrower Mrs. Kamlesh Singh W/o Mr. Mahipal Singh and Mr. Mahipal Singh S/o
Mr. Om Prakash (Borrower] Fio Preeti Vihar, Kathera Road, Near Viklang School,
Dadri, Diztl. Gautam Budh Magar, U.P to repay the amount mentioned in the notice
being Rs.5,59,148/- (Rupees Five lacs Fifty Mine Thousand One Hundred Forty
Eight only]} plus further interest thera on with effect from 20.04.2024 within &0 days

Reg, No. IBBI/IPA-002/IP-NO00TE/ 201 7-18/ 10207

Drate: 0207 20024
Place: Dl

Indian Overseas Bank
Regional Office : 595, Malik Chowk, Indira
Nagar, Dehradun, Uttarakhand-248001

CORRIGENDUM

In selective modification to our advertisement of

Sale Notice published in Financial Express English
(Dehli Edition) on 20.06.2024, Borrower: M/S
Pioneer Enterprises, Proprietor Mr Omprakash
Maheswari, Branch Kankhal (0513), Haridwar, E-
Aucation Notice Date 05.07.2024 and Last Date of
EMD 04.07.2024 Worngly Published, Correct E-
Aucation Notice Date 10.07.2024 and Last Date of
EMD 09.07.2024. The other details remain same.

Date: 04.07.2024 Authorized Officer,
Place: Dehradun Indian Overseas Bank

Hasohution Frotessiona from thee date of recsipl of the said natice,

The borrower having failed to repay the amount, nolice is hersby given to the
bormowesGuarantor and the public in general that the undersigned haz taken possession of
the property described heredn balow in exercise of powers confermad on himhar under saction
13(4) ofthe said Act read with rde 8 of the seid rules on this 2nd day of Jully of the year 2024,
The BorrowerGuaranior In parficular and public in general are hereby cavtioned not io
deal wilh the property and any dealings with the prapery will be subjgct to the charge of
Siate Bank OF India, RAGPC-3, Sector-100, Moida for an amount of Rs. 559,148/
(Rupees Five lacs Fifty Nine Thousand One Hundred Forty Eight only) and further
inferest from 20.04.2024, cosis, elc, thereon

Description of the Immovable property
Proparty owned by: Mrs Kamiash, All that part and parcel of the property consisting of
House Mo 139, Block C, Sector Swarn MNagri, Graater Moida, Disfrict Gautam Budh
Magar, Utlar Pradesh, Bounded: North East: 12.00 Meter Wide Road, South East: Piod
Mo, 138, South West; Plet Mo 130, Morth West; Plol Mo, 140,

“"IMPORTANT™

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any

o horwioe, g::?crjm\éegf i | | Date: 05.07.2024 Authorized Officer
advertisement in any Plage: Noda State Bank of India

manner whatsoever.

Membership Number: A70063

Notice of 39" Annual General Meeting, E-voting Information

and Book Closure intimation

The notice is hereby given that the 39" (Thirty Ninth) Annual General Meeting

("AGM") of Globus Power Generation Limited (“"the Company”) will be held on

Wednesday, July, 31, 2024 at 11:00 AM. {IST) through Video Conferencing

(*VC")/ Other Audio Visual Means (“0OAVYM™) to transact the businesses set out in

the Notice of AGM In adherence 1o the applicable provistons of the Companies Act,

2013 (the Act) read with rules made theseunder and MCA General Circular No.

09/2023 dated 25th September. 2023 read with MCA General Circular No. 14/2020

dated O8th April; 2020; 172020 dated 13th April, 2020; 20,2020 dated 05th May,

2020; 19/2021 dated 0B6th December, 2021, 02/2022 dated 05th May, 2022 and

1072022 dated 28th December, 2022 ("MCA Circulars™) and SEEI (Listing Doligations

and Disclosure Requiremants) Regulations, 2015 (“Listing Reguiations”) read with

the SEBI Circulars datad 12th May, 2020; 15th January, 2021; 13th May, 2022 05th

January, 2023 and Tth October 2023 (*SEBI Circulars®) without the physical

presencs of the Members at common place.

In compliance with the aforasaid MCA and SEBI Girculars, the Company has sent

Motice of AGM togather with the Annual Report for the financial year 2023-24 in

glectronic mode to all the members of the Company whose name appear in the

Register of Members at the close of business hours on Friday, 28" June, 2024 and

whose email addresses are registered with the GompamyCompany's Registrar and

Share Transfer Agent, i.e. M/s Beetal Financial and Compater Services Private Limited

(“BEETAL")/ Depository Participantis). Further, the aforesaid Motice and Annual

Report is also available on Company's website at www.gpgl.in and website of the

MSOL at www.evoling.nsdl.com.

E-voling Information: In compliance with the provisions of Section 108 of the

Companies Act, 2013 and Rule 20 of the Companies (Management and

Administration) Rules 2015 and Regulation 44 of the Listing Regulations, as amended

trom time to time. the Company is providing to its members, holding Equity shares in

Dematerialized or physical form as on cut off date i.e. Wednesday, 24" July, 2024, the

facility to ewercise their voting rights in alectronic mode in the following mannar in

respect of the businesses proposed 1o be transactad at the AGM, through e-voting
services provided by NSDL.

Remaote E-voling: The Remote e-voting period will commence on Sunday, 28" July,

2024 at 10:00 A.M. and end on 307 July, 2024 at 5:00 EM. The remate e-voting shall

not be allowed beyvond this period.

E-voting at the AGM: The facility of e-voting shall also be availabla at the AGMtothosea

members who have not cast their vote by remote e-voting and ara attending the

meeting through YG/OAYM

Further, the manner ol remote e-voling and e-voling at the AGM by the members

hokding the shares in dematenialized or physical form & Members who have nof

reqisterad their @-mail id, instructions and procedure related to bogin id &nd password
fore-voting are provided in tha Notice of AGM.

Any Person, who acquires shares and become a member of the Company after

sending the Notice of AGM and holds shares as on cut off date i.e. Wednesday 24"

July, 2024 may obtain the login id and password by -sending 3 request at

evoting@nsdl.com . Howaver, if you are already registerad with NSDL for e-voting,

then you can use your existing user I0 and password for casting your vote

The Members who have already cast their vote by remaote e-voting. prior to the date of

AGM, may also attend the AGM through WE/DAVM, but shall not be entitied to voie

anain at the AGM

Manner of registering/updating e-mail addresses

(a}  Ehares held in physical Form: Please register the PAN and EYC details with the
Compamny's Regisirar and Share fransfer Agent, BEETAL &t 3rd Floor, 99
Madangir, Behind Local Shopping Complex, New Delhi -110062 or email af
beatalriacgmall.com In duly filed and signed prescrbed Form |SR-1
(available on the website of the Company) along with other relevant Forms and
docurments.

()  Shares held in Demat Mode: Please contact your Depository Parficipant to
ragister; update your e-mail addresses as par tha procass advise by your
Depository Participant.

Members are requested to read carefully all the notes) instructions set out in the Naotice

of &GM including instructions joining the AGM and manner of casfing vote throwah

remate e-voting/e-voling during the AGM,

Book Closure; Pursuant to Section 91 of the Act and Aegulation 42 of Listng

Requiatons, the Register of Members of the Company and Share Transfer Books will

remain chosed from Wednesday, 24" July, 2024 to Wednesday, 317 July, 2024 (bath

days inclusive) for the purpose of AGM of the Company.

Mrs. Soniva Gupta (Membership No. FCS 7493), Practicing Company Secretaries has

been appointed as the Scrutinizer to scrutinize the remole e-voling process and voling

during the AGM, in a fair and trangparent manner,

For any inguiries, Mambars may reach outtothe Company Secretary of Giobus Power

Genaration Limited at 011-41411071 or globuscdi@gmail.com. Gueries can also ba

directad to the Company’s Registrar and Share Transfer Agent, BEETAL through email

&t beetalrta@gmail.com. orby caling 011-29961287/82. gy Order of the Board
For Globus Power Generation Limited

Sdi-

Place: Mew Delhi Kamini
Date: 04th July, 2024 Company Secretary

SALE NOTICE

BALAJI DIGITAL SOLUTION PRIVATE LIMITED (In Liguidation)
Liguidator: Mr. Rohit Sehgal

Registered Difice: Plot No. 39, F & V Service Shop, Commercial Cenire G- Block,
G-16 First Floor, Vikaspur, Wesl Delhi, Hew Delhi-110078
Email ID; balaji@truproinsolvency.com
Contact Mo. : +919729048235 (Mr. Rahul Saini)
E-Apciion
Sale of Azzets under Insolvency and Bankruptey Code, 2016
Date and Time of E-Auction; 30th July, 2024 at 3.00 pm to 5.00 pm
{With unfimited extension of § minuies each)
Last Date to submit eligibility documents; 20th July, 2024 by 500 pm [5T
Last Date to deposit EMD: 27th July, 2024 by 5:00 pm 15T

Sale of Assels and Proparties owned by Balaji Digstal Solution Private Limited (in Liguidation)
forming part of Liquidation Estate formed by the Liguidator, appoinded by the Hon'te National
Company Law Tribunal, New Delhi Court-IV, New Delhi, vide order dated 215t Octaber 2023, The
sale will be done By the dndarsigned through the e-auction platform
hitps://ncHapclion.auctiontiger.nal

EMD Amount
{In Rs.)

Incremental
Value {In Bs.)

Reserve

BLOCK Price (In Rs.)

Assels

A |3ake of the company as @ going
concern wilh only the {wa asse] sub-
cafeqones mentonen belpw |

a) The Possibla acérual frpm
Insurance: Claim Itigation {Valued &t
R 3.6 Crones)and

b} The Possible acerual from the PLFE
Awdidancea Sppacatian filed {alued 2
Fis. 1 Crore)

Hs. 4.6 Urorgs | Hs. 48 Lakns | Ks: o Lakhs

Terms and Condition of the E-auction are a5 under

1. E-fuction will ba conducted om “AS IS WHERE 15”, “AS 15 WHAT 15" and “WHATEVER THERE
13 BASIS™ throwgh approved sarvice providar M/ E-proguremant Technolopies Limited (Auction
Tigar|

2. THECOMPLETE AND DETRILED INFORMATION ABOUT THE ASSETS OF THE COMPANY  ARE
BVAILABLE N THE “E-BUCTION. PROCESS DOUCMENT AS AMMEXURE VI IM THE
DCCURENT, WHIGH B AVAILABLE 08 THE WEBSITES i, hitps:/'ncllauction. avcliontiper. pel.
THIS SALE NOTIGE MLST BE READ ALONGWITH THE “E-ALIGTION PROCESS DOUCMENT™ TU
GET THE COMPLETE INFORMATION.

3. The Complete E-fuction process document containing detalls of the Assets, anéne e-auclion Bk
Farm, Declaration and Undertaking Form, General Terms and Conditions of anlane aiction sale are
avallable on websites hitps://nelizuction.auctiontigernet and  hitps:/ruproinsolvency.com,
Contact: Mr. Ramprasad zt +91-635189G834/079-61200586. & 6351896834
ramprasad@auctiontiger.nel! swpporti@asctiontiger.nel (Ongoing fo the link
hﬂlE.‘.".-'I'IE|Iﬂt||:l|!|'|-.31.ll:|ll]l'l1.l{|ir.1'lﬂ] mterested bedoers will have (o search Tor the mesioned
company by esing either one of e two-options, (1) Compary's name (Balajl Digital Solution
Private Limited), or by, (I1)35abe and property type,

4. The imendiryg bidders, prior {0 submting thair bid, shaukd make thair indepandent nguiries
regarding the t8le of propecty, dues of local taxes, electricity and waser charges, maintenance
changes, if amy and inspect the progierty at their own axpenses and satisfy themsetves, The
properties mentioned above Gan be inspecied by the prospactve bidders af the site with price
appointment, confasting Mr. Rahul Saini; 3729048235,

4. The mendeg bidders are rogirgd B deposit Earmast Moy Depesil (EMDY areount eifher
through DO/MEFT/RTES in (he Accownl of “Balaji Digital Solution Pyt Lid - In Lig.”, Accoun
Ho.: 5200089755860, HOFC Bank Limited, Sranch: The Peach Trae. C- Block, Sweshant Lok,
Gurgaon § 22002, 50 Cade: HOFCOOD2636, o thaigh DD drvwn oo any Scheduled Bank inlhe
narme ol "Balag Degital Solutian Pyl LE - InLig,” ar give a Bank Guarartee far tha EMD Amound as
perFarmat & or Format B as ovandin 1ha Cantplats E-fusian process documant,

6. Thelntending bidder should submit the evidence for EMD Deposit or Bank Guaransee and Request
Letier for participation in the E- Aucton slong with Self attested copyof (1) Proof of [denification
[2] Current Address-Proal {3) PAN card (4) Valid e-mad 1B {5) Landline and Mobde Phaone numbes
[5) Atfidawit and Uinderfaking. as per Annexure 1 (7} Bid Application Foom as per Annexure [|-{4)
Deciaration by Bidder, a5 per Anrexure B, the formats of these Anrexare can be taen from he
Lomplets E-Auctian process documenl. These docurents should reach the oife af he
liquiditar ar by E-rmil, 2l the edoness piven beiow Delore 2:00 PM of 200h Juky. 2024, The Nama
af the Eligible Bidders will e delerrmined by the Liguidaion to participate ing- auclion on e parial
(hitpas!/ncltauclion auclionligernat). Tha &-aucban service providen {Auction Bger) will pledde
Usierid and passwond by omail 1o ligile biddess.

7. Incase, 3 bid is piaced in thelast 5 minutes of the closing tima of the e-zuction, the closing time
will avtomatically get extended for 5 minutes with unlimited extension. The bidder wha subemig
the maghest bid amount (not below te reserse prce) on closure of e-Aucton pracass shall be
deciared a5 the Successful Bidder and @ communication to that effect will be issued through
e rtrame mo i which shal e subject inapproval by the Liguigstor,

4. Tha EMD of the Ruccessiil Baddar shall ba refainad towands par sale corgidesation and the EMD
al umsueeassll biddars, who have participatad in the bidding process, shall be relunded, The
EMDshad mot Bear any intarast, The Liguidatar will 505 3 Lefter of Interd (L) &6 the Succasstul
Baldar in accardance wih ferms specified under E-aucton process documenl and the
Zuceesshul Bidder shall have to dapasit the balance amat (Successhul Bid Amound — EMD
fumpuntl within 30 days on issuance of the LOK by tha Liquidator, Default in depasit of the balance
amound by the successiul bidder within the tme limit a5 mentioned in the LOI would entail
fnrfesture of the ertire amount deposited (EMD + Any Dther Amourt) by the Successhe Bidder

9. TheSuccessld Biddes shall bear (he apalicale stamp dutsestransier change, loes ole. and 2 he
Ioca! faoes, duties, rates. assessment changes, Pees ale. mrespsel o e property pul o awslion

10.The . Liquédator has the absodute mght to accept or reject any or &8 offer{s) or
abjournpostpone’cancel the e-Aoction or withdraw a0y property or portion thereaf from the
auction proceeding at any stage without dERHMNG 3y reasan tharaod

11, Attar payment of tha anfire 2ale conssderation, tho sale carkificateagreament vall be essusd in the
narme of 1he succassiul biddes only and will not be lssued in any alfier name.

12, The sale shall be subjectto provisiens of Insolvency and Bankruptoy Code. 2016 and regulations
rmate there undes

13 E- auctin date & Time : 308 July, 2024 fam 200 g 100500 pom, fwsh mlimilsd axleasion ol
& minules pach Sdt-

Rolit Sehgal

Ligusdator

Batsjl Digital Subation Private Limibed in Ligustadion
ol “E.‘E;fj‘;‘ 18I Fegn. I'.It:I: BBHIPA0011IP-POO5282017- 201610953
! Address for correspondence: 581, 4tk Foor, Szctor-27, Gurgsan, Haryana, 122002
Emaif |10 balgiBruprainseivency.com, famrs 107@gmatcom, Contact No.; 8728043235 6y, Rated Saini

Form-I8 C-26

{Pursuant to Rule 30(6) {a} of the Companies
{Incarporation) Rules, 2014)

PUBLIC NOTICE
BEFORE THE REGIONAL DIRECTOR,
HORTHERN REGION
MINISTRY OF CORPORATE AFFAIRS, B2
WING, 2ND FLOOR, PT. DEENDAYAL
ANTYODAYA BHAWAN. CG0 COMPLEX,
MEW DELHI-110003

AND

In ha matber of Companies Act 2013, Sachon
34 of tha Companies Acl, 2013 and Rue 30{E)
[} of the Companies (ncomoraton) Rules, 214,

AND

in the maser of PROBITAS VERIFY PRIVATE
LIMITED, having ils registered affice al Flak-g!
Ak Floor, Bleck - C, Plod Mo, 12 Sectar-22, Uidvag
‘WiharCGHS L., Ph-|, Dwerke. Kew Dalhi-110077
The Patiliarer

Motica s hereby gaven folhe General Pubbc thal the
COMPany  Proposes Komake appicaton @ the
Regional Direckar, Narlbam Region, dnd Floar,
CGO0 Complex. Paryavaran Bhawan, Lodhi Road
Dedh- 10003 ureler secion 13 of the Companles
A, 2073 seking conlimmation of allerabon al e of
Memorandum of Azsocatian of Campeny in terms
af Special resclusion passed at the Exira Crdinary
Gaitraral Medting af patdoner Company hed an
20082024 to enabla tha company o change s
Reqisterad office from*NET of DELHID in ihe State
af UTTAR PRADESH "

Any pesson whose interes s Moy 1o be affecied by
the propased change of the registered office of the
Company may deliver ar cause o ba defivered or
sand by registered past ol hisfher ohbjections
Supporbed By-an affidawil slatag e nature of
Risfher mlerest and grownds of opposition & the
Regional Director, Northern Region, Ministry of
Corporate Affairs, B-2 Wing, 2ND Floor, PT.
Deendayal Antyodaya Bhawan, CG0 Complex,
Nerw Deelbi-110003. wilkin Srurtestn days ram e
daba of publication of this notica wilh 8 copy of the
appicant company at s registersd office & e
address mentoned beow
By the order ol tha board
FOR PROBITAS VERIFY PRIVATE LIMITED
HAVITA
Cerechar
OiM M- 02358615
A - F-006, JM Qe Sactor-F6
Moida, Gautam Budddha Magar-20130171 UP
Place: Delhl
Date: 04.07.2024

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Registered. bffice: 707, Raheja Centre, Free Press Journal Road, Nariman Point,

Mumbai-400 021. Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com I3\ V-V Il e} g [ed 3

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited(“AllL”) (Resulting Company pursuant the demerger of lending business from
Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order dated 10.05.2024) We state that despite having availed
the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AlIL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost,
charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last
known addresses have returned un-served and as such they are hereby informed by way of public notice.

Sr. Loan No. / Name Of The Borrower / Address Co-Borrowerand | NPA | Date Of Outstanding Loan Amount
No. Guarantor Name | DATE | Demand Amount
Director Name Notice
1. | RLELAGR000373867 / GUDDU TRADERS | BABLI 24-03- | 22-05- Rs. 39,50,862.00 Rs.
10/135, Shahganj Agra — 282010. Contact No | GUDDU 2022 | 2024 (Rupees Thirty ine 25,00,000/-
:- 9634140366. Also At — Residential Property Lakh Fifty Thousand (Rupees
House No 10/161 A, Mohalla Kolihayi Ward Eight Hundreds Sixty | Twenty Five
Lohamandi Agra - 282002 Two Only) Lakh Only)
Property Address Of Secured Assets:- Mortgage Property Address - All That Piece And Parcel Of Land Admeasuring Residential
Property House No 10/161 A Measuring Area 83.71 Sg.mtr. Situated At Mohalla Kolihayi Ward Lohamandi Agra — 282002. Boundries
Are As:- East- Rasta, West-House Of Paman Das, North- Rasta, South- House Of Ganga Ram

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry
of 60 days of the date of this notice against the secured assets including taking possession of the secured assets of
the borrowers and the mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and
Enforcement of Security Interest Act. 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated : 05.07.2024 Authorized Officer,
Place: Uttar Pradesh Authum Investment & Infrastructure Limited

L

TATA

TATA CAPITAL HOUSING FINANCE LTD.

Registered Address: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg, Lower Parel,
Mumbai - 400013.
Branch Address: : TATA CAPITAL HOUSING FINANCE LIMITED, B-36, 15t & 2Nd Floor, Lajpat Nagar - Part
2, Above HOFC Bank, New Delhi 110024.

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government,
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of
RUDRAKSH FAB PRIVATE LIMITED
(CIN: U18101DL2010PTC200576)
having its Registered Office at
KH No. 903 & 910 Ground Floor Extended

Lal Dora Village Rithala Landmark Nr Maruti

Service Station, Delhi-110085

......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the Applicant Company proposes to
make application to the Central Government
under Section 13(4) of the Companies Act,
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
Wednesday, 22nd May 2024 to enable the
Company to change its Registered Office from
"National Capital Territory of Delhi” to the
“State of Uttar Pradesh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either  on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
KH No. 903 & 910 Ground Floor Extended
Lal Dora Village Rithala Landmark Nr Maruti
Service Station, Delhi-110085

For & on behalf of

RUDRAKSH FAB PRIVATE LIMITED
sd/-

RITESH SHARMA

(DIRECTOR)

Date : 04.07.2024 DIN: 02971711

Place : Delhi

MOTICE FOR SALE OF IMMOVABLE PROPERTY
{Under Rule 8(8) read with Rule 9{1) of the Security Interest (Enforcement) Rules 2002)

E-Auction Notice for Sale of Immovable Assefs under the Securitisation and Reconstruction of Financial Assels and
Enforcement of Security Interest Act, 2002 read with Rule B(6) and Rule 3{1) of the Security Inferest [Enforcement) Rules, 2002
Motice is heraby given to the public in general and n parlicutar lo the below Borrower and’ Co- Bomower, or their legal
hairsirapresentatives [Bormowers) in particular that the bedow described immovable property morigaged to Tata Capétal Housing Finance
Lid. (TCHFL), the Possassion of which has been faken by the Authorised Officer of TCHFL. willbe soldon 23-07-2024 on “Az iz where is”
& “As is what is” and “Whatever thare is” and without any recourse basis”, for recovery of outstanding dues from below mentioned
Borrower and Co-Borrowers, The Reserve Price and the Eamest Money Deposil s mentioned below. Nelics & heraby given thal, in the
absance of any pestpanament! discontinuance of the sale, the said secured assetl/ proparty shall be sold by E- Auction at 2,00 P.M. on the
said 23-07-2024. The seated anvelope containing Demand Draft of EMD for participating in E- Auction shall be submitted to the Authorised
fficerof the TCHFL an or before 22-07-2024 1ill 5.00 P at Branch addrass TATA CAPITAL HOUSING FINANCE LIMITED, B-36, 151 &
Zhld Floor, Lajpal Magar- Part 2, Above Hadic Bank; New Dethi 110024

The sale of the Sacured Assel Immavable Propery will ba on *as is where condition 18" as per bried particulars dascribad herein balow |

Sr| Loan | Name of Borrower(s) Amount as per Reserve Earnest | Possession
Nof Alc.No || Co-borrower(s) Demand Notice Price Money Types
and | Legal Heir(s) | Legal
Branch | Representative/
Guarantor(s}
{Late} Mr. Sunil Biswakarma Rs. 2026995/- (Rupees Twenty Lakh : ielrad
1. ;;}TI:“E Slo Mr. Bishnu Biswakatma - | Twenty-Six Thousand Nine Hundred Ninaty- 15,9%,%!{]&'— 'LE:;{H}J- Physlcal
087976 & Through hi_s legal heirs Five Dol is due and payable by you under (Rupess | (Rupees
10527116 Mrs MF}&'E Brsu'_i'akarn'a Wio | Loan Account Mo, 10527116 and an amount | ‘gigsen | Ona Lakh
Mr. Bishnu Biswakarma of Rs. 281417/ (Rupess Two Lakh Eighty- Lakh Sixty Mine
Mrs. Swastika Biswakarma | One Thousand Four Hundred Seventeen Minely | Thousand
Wilo Mr. Sunil Biswakarma - | Onily) is due and payable by you under Loan | 45.cong Only]
Legal Heir Account Mo, TCHIND329000100082376 i 2. Only)
Mr. Vardhan Biswakarma Slo | totalling to Rs. 23084120 (Rs. Tweanty-Three
Late Mr. Sunil Biswakarma - | Lakh Eighi Thousand Four Hundred Twelve
Legal Heir Only)-
13-04-2022

Description of the Immovable Property: All that peece and parce! of the Buitt Uip Upper Ground Floor (Front Side) of Property bearing
Nir. 17, without reof rights, Arsa Admeasuring 43,4772 5q. Mirs, (52 Sq, Yds ), Comprisad In Khasra No. 299, Siluated in Revenue Estate
of Village Masirpur, Locality known as Sagarpur West, New Delhi — 110046, wih all common amanitses writlen in the Sale Deed. Boundad
= East - Gali 8" Wide West - Road 1% Wide North = Portion of Plot Mo 17 South . -Cther's Property.

Note ; - Consumer Complaint Filed by the Bormower against TCHFL (CC/108/2022) is pending before DCDRF South West{Dwarka), No
stay order |5 passed against TCHFL in the seid case

Rs. 25.00,000-| Rs.2,50,000-

2 | 10285074 Mr, Mohd Irf_an Sio Rs. 41,62 289 (Rupees Forty One Lakh Physical
3 Mr. Rahat i Stety Two Thousand Two Hundred Eighty |Rupess {Rupeas Two
Mrs, Kishwar Jahan Ning Only) Twanty Five Lakh Fifty
Wi Mir. Mohd Erfan Lakh Only) | Thousand Only)
24.01-2023

¥ Chola

Enter a better life

https://www.cholamandalam.com/auction-notices

Cholamandalam investment and Finance Company Limited

Corporate Office: ™ CHOLA CREST " C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai -
600032, India. Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110
005 Contact No: Mr.. Vinay Kumar Gautam, Mob.No. 8287233717

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002,
Motice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties
mortgaged to the Secured Creditor, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Cholamandalam investment and
Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Limited. The Secured Assets will be sold
on "As is where is", "As is what is”, and "Whatever there is” basis through E-Auction.
It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/ &

2.0M PRAKASH SHARMA

C-29, Mohan Garden, Uttam Nagar, Near Bus Stop, New Delhi — 110059
3. SANTOSH EUMAR

C-29, Mohan Garden, Uttam Nagar, Near Bus Stop, New Delhi — 110059
4. LATE RATAMNI PRAKASH THROUGH ITS LEGAL

HEIR{DETAILS UNKNOWM)

C-29, Mohan Garden, Uttam Nagar, Near Bus Stop, New Delhi - 110059
5. MD. ENTERPRISES

Piot Mo, 1008, Baba Haridas Magar, Ekta Nagar, Najafigarh, Delhi — 110043

Is.N. Account No. and Name of borrower, Date & Amount Descriptions of the Reserve Price, Earnest
co- borrower, Mortgagors (P Demand property /Properties Money Deposit &
AR Ufs 13(2) Bid Increment
1. |({Loan Account Nos. XOHEEDLOO001528065 and (30.12.2022 ALL THAT PIECE AND PARCEL OF THE|  Amount (In Rs.)
XOHEEDLOO001796312) Re.LA7,35433/- | pROPERTY BEARING EASTERN SIDE -
1. RAJESH KUMAR WL pORTION  AREA ADMEASURING 100 Rs.80,00,000/-
ffﬂ?ﬁ?ﬂhan Garden, Uttam Nagar, Near Bus Stop, New Delhi - SYMBOLIC SQ.YD5S {ADMCEFW TO PROPERTY MNOD.C- “slﬂrﬂﬂrﬂuﬂf.
28) (SAID PORTION) PART OF PROPERTY  Rs.1,00,000/-

BEARING C-29 ADMEASURING 200 50Q.¥D5
SITUATED IN THE COLONY KNOWN AS
MOHAN GARDEN IN THE AREA OF VILLAGE
NAWADA, MNEW DELHI WHICH IS
BOUNDED AS UNDER. :- EAST — PROPERTY
NO. C-28, WEST — PROPERTY NO.C-20,
MNORTH - GALI, SOUTH - ROAD

E-Auction Date and
Time, EMD
Submission Last Date
Inspection Date

23.07.2024
at 11.00 a.m to 1:00 p.m

22.07.2024, 10.00
am to 5.00p.m

As per appointment

part in e-auction.

Place: DELHI, NCR Date : 05-07-2024

1. ion-notices. For details, help, procedure and online training on e-auction, prospective bidders may contact (Muhammed Rahees - (- 8124000030 /
6374845616, Email id: CholaAuctionLAP@chola.murugappa.com Ms.Procure247, (Contact Person: Vasu Patel - 9510974587
2. For further details on terms and conditions please visit https://chola-lap.procure247.com/ & https://www.cholamandalam.com/fauction-notices to take

THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Sd/- Authorised Officer Cholamandalam Investment and Finance Company Limite

francratexpeEpaprimn

Description of the Immovabie Property; All that piece and parcel of the All Piece & Parcels of Builf up fres hold Flat beaning no. B-
14/315-2, on Second Floor, with roof nights, area measuring 70 Sq. Yards. Le, 58.53 5q. Mirs under MG, Category, One Dwelling Unit As
15 Whare i, With the Comman Rights of Stairs, Passage and Other Carmmaon Facilibies, bearing Praparty No. B-1473. Bulit on Part of Piot
0. B-14, Out of Khasra Mo, 10785121272, Situated at D¥shad Extension Mo, 01, now known as DEshad Colony in the Area of Village
Jhilmd Tahirpur, laga Shahdara, Delhi iogether with the undivided proporfionale freehold rights of the kBnd with all common amenites
mentionad in Sake Deed Bounded - East: - Rosd West - Part of Plot No. B8-14 North - Plat No. B-13 South.:- Partof Plaot No. B-14

A dhe Auction, the public generally i invited 1o submit their bid{s) personally. The Bomower{slCo-Bomower {3 are hereby givan last
chance to pay the total dues with further interest wihin 15 days from the date of publication of thiz nolice, failing which the Immovable
Property will be sold as per schedule. The E auction will be stopped i, amount due a3 aforesaid, with interest and costs (inoheding the cost
of the salej are tendered to the Authonsed Officer or proof is given to his satisfaction that the amount of such secured deb, mierest and
costs has been paid befora the date of the auction

Mo officar or ather parson, having any duty to parform in connaction with this sala shall, howaver, directly or indirecthy bid for, acquire or
atternpt to acquire any inferastin the Immovable Propery sold.

The sale shall be subject to the conditions prescribed in the Security Interest {Enforcement) Rules, 2002 and to the following further
conditions;

NOTE: The E-auction will take placs through portal hitps:/iDisposalHub.com on 23-07-2024 belweean 2.00 FM to 3,00 P with liméed
exlension of 10minutes each,

Terms and Conditlon: 1. The particulars specified in the Schedule herein below have been stated to the bestof the information of the
undersigned, but the undersigned shall nod be answearable for.any emor, misstaternent or omizsion i this proclamation. Inthe eventof any
dispute aising as to the amount bid, or as tothe bidder, the Immovable Property shall 3t once again be put up o suchon sulbject 1o the
discretion of the Authonsed Officer. 4. The immovable Property shall not be sold below the Resense Price. 3. Bid ncrement Amount will be:
F3.10,000¢- {(Rupees Ten Thousend Only) 4. All the Bids submitied for the purchase of ihe property shell be accompanied by Eamest
Money as mentioned above by way of 8 Demand Draft favoring the “TATA CAPITAL HOUSING FINANCE LTD." Payable at Branch
addrass. The Dermand Drafis will be ratumned to the unsuccessful badders after auction, For payment of EMD through NEFTRTGE!IMPS,
kindly contact Authorised Officer. 5. The highes! bidder shall ba declared as successiul bidder provided always that helshe is kegally
qualified to bid and provided further that the bid amaount is nod kess than he reaserve price. [t shall be in he discretion of the Suthorsed
Oifficer to decline acceptance of the highest bid when the price offered appears so dearly inadequalte as to make itinadvisable 1o do so. 6,
Forraasons recordad, itshall ba inthe discretion of the Authonsed Officer io adjourn/discontinue the sale. T, Inspecton of the Immaovable
Proparty can ba dona on 16-07-2024 batwaen 11 AM 1o 5.00 P with prior appointmant. 8. The persan declared as a successdul biddar
shall, immediately after such deciaration, deposit twenly-fiva par cent of the amount of purchasa monaybid which would include EMD
amount fo the Authorised Officer within 24Hrs and-in default of such deposi, the propery shall forthwith be put to fresh auclion’Zale by
private freaty. 3. In case the initial deposit i= made as above, the balance amount of the purchase money payable shall be paid by the
purchaser o the Authonised Officer on or before the 15th day from the date of confirmation ofthe sale ofthe property, exclusive of such day,
or if the 15th day be & Sunday orother holiday, then on the first office day after the 15th day. 10. In the eventof default of any payment within
the period mentionad above, the property shall be put to fresh - auction/Sale by privale freaty. The deposit induding EMD shall stand
forfeited by TATA CAPITAL HOUSING FINANCE LTD and the defaulting purchaser shall lose a8 claims tothe praperty. 19, Detaits of any
encumbrances, known to the TATACAPITAL HOUSING FINANCE LTD, 1o which the propery is liable: as per tabie above, Claims, f any,
which have been put forward 10 the property and any olher known particulars beaning on #s nature and value: as per table above, The
Intending Bidder is advizad to make thair own independent inquinies regarding encumbrances on the propey incheding statulory liabilites
arears of property tax; ebectricity efc. 12, For any other details or for procadure cnling fraining on e-aucton the prospective bidders may
contacl the Service Proveder, Wis MexXen Solufions Private Limited, Address: 3203, 2nd Floor, ‘Shree Shyam Palaca, Sector 4&5
Crogsing, Raibway Foad, Gurogram - 122 006 through its Mobile Mo, #3197100 29333, +01 35100 29526, Tel Mo, +31 124 4233 033 E-
mall I0: CSD@Edisposalhub.com or Manish Bansal, Email id Manish Bansal@tatacapital. com Authorised Officer Mobile No BSEEDEIG96.
Plaase send your query on WhatsApp Number— B898078669, 13, TDS of 1% will be applicable and payable by the haghest bidder over the
highes! deciared bed armounl The payment neads 1o be deposited by highest bidder in the PAN of the cvmer borroweris) and the copy of
the challan shall be submitted to our company 14, Please refer 1o the balow link provided i secured craditor's websile hitp:isurl. [Wusujd
far the above detags 15, Kindly also visit the link: hilps:iwsw 1atacapital comipropery-disposal_him

Please Note - TCHEL has nol engaoed any brokes/agent apart from the mentioned auctioning pariner lor salelavction of this proparty.
Intarastad parias showd only contact the undarsigned or the Authorsad officer for alf queries and enquinyin this mattes,

Place; Delhi 8d/- Autherised Officer,

Drate- 05-07-2024 Tata Capital Housing Finance Ltd.

New Delhi
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satin Sfea grsfor wsaiw fofiies

g [_|_'f'l'll'ii|'lﬁ I Prfed : qEs ¥ 492, SENT SR, B3,
Finance Lid. oUW, SRAT — 122016

THE AMSWER |5 HOME aferfoer TRER, FTTER, T faeed — 110033
el FaAT (I G & o) [Fraw s(1)]
S o, forcir wRemafl o gftgfaeo o gafmion qon ufaafs feq gox= sifufm, 2002 (2002 % 54) &
s wfe BRfi WA fafies, & mfuga e & w9 # o fayfa fea (vaxi=) frammeet, 2002 &
oM 3 o w1 wf3q ° 13 (12) W Sfa Ied iRl 1 TN A U STERENa 7 /i a A8t A afvrd
forerull % STTAR FOHRE (F) B TN F Helford FOTHRER! Bl IH G H AR B A H 60 KA F AW
e # aftfd AT 3 W A ARtk fafer e aft And, Seis e we oo dier @ s feam e
IH  FOHRG/FERITHIRGATREY/ARTSR 30 AR &l oo dem | fawa @, o TWaEr
TR/ TERUTERe/ AR/ ISR 20T S| STl 1 Jrad e s & o == afefa fafer =1 sreiewned 3 <o
g feq gerd= frmTeedt 2002 % Frem 8 % wrer ufed sifufEm w ORT 13 W 3T-URT (4) F A I IS
eI 1 T S U TEETeR | Fet e aftd weafd 1 e e fore
IO T T ROTHRe/ e RO/ TR/ ISR T2 S ST i TAGERT Wdeh fhal Sl & foF & =gt < afefa
[ 1 SAAEE 7 FE TA 3 FEfwE v R off we o oraes defia fafy @ weel e 9% 39 W e
& A, ANl QT =SSl & WY A9 9t o fae wien efin wEA fathes & =t & et g
SRUTHRE T A Jfad aRafE o faifad o & i sy wa & 9 # sifufrem &6 arr 13 &1 3u-
HRT (8) o UL o Ul ST i STl & |
RN/ e RUTERE AT, ffere, S Soraiefi, 9r1 13 (2) o 3fia sf T8 A G 9201 36 3fad
A Y TE AR T Fes ki fafer wh fereror = e e @

| T, WERUTERE @ | ST e 1 e T g e

® | g ww e fafer = #

f e |, 7 (qeft fewm), a9 G & | 29.04.2024
1. TOTIAYH, .7 (T , 10 i, 2024
™ (WE? T e, e 35 o, e e Pl < 421,317/~
T (FE TR 40'x45" WIE = 1800 1 WL, FA R
LAPLD0123- R W 20'x40" LW 800 A | 08-07.2024 | it HRE HA)
00006815 HHe (FAfd 40'x80" WIE = 3200

il wie # 9 ed 39 yER & g
9 A, e T (P A0, foR A 345, U9 F 166, wAIE
202303091100722) fif¥r : 30.01.23)

T defere R, wm S, 02.05.2024

2. | 1. TWrE AR @, 10 3T, 2024 I

T g v it Tedd A9y, SR H Reud smardia %. 12,74,109/-
(RUTER ) e . T-56, FA TRAT AU 166.66 (¥, =Nz <@
2. WY THIEE, ol i A e 139.36 o wWew, 9 A e B9R T
THE FAR @ qf¥=y : 50 Wie Td IW 9 R0 30 12-07-2024 @ = ")
(|E RUTHI) e | Hed T OUFR T ;g ;I

T 9. e, q=d : 9 |, drer U, IW

LAJPRO0221- e |, T-55, Sfe : wde | u-57 (7 11.11.2020 I 9Sigha g . 1,
00002946 et |, 705, U 5. 101 TS FHHIE 202003059103148 )

3 1w FAR TR, wie 4 22 (3w Wi, Suww | 02.05.2024 | 10 ¥, 2024
™ g e @ HAH # W e TR - . 29,26,783
(RUTHTER ), SfRfea dmmd fafes =@t m, (®. I A
2. Wy TER, R IR, i TR ¥ fee, A 4 17, e gk A W
T FER @ (wE | S o, o, d s, s [ 12:07-2024 | s wmD
RUTERE ) T, "9 e A aR= 60 Wi, |
T ¥, LAJPR0621- TR G <R : 30 WiE, Hel TRAT - 200
00003149 o, AW AT 167.22 A HeX | el T IBR ¥ : G : wire 7, 15, uEw

: 25 ThiZ FreT TS, S : wiie . 21, R : wite +. 23 (faf¥r @ 06.01.2021
I USiigpd, ek . 1, ard. . 798, UST H. 195, HIH-202103017100085)
e T, fafr ;o 04.07.2024 iR STIeRI Wifed SISt wEaw faes

Ior ar3fdior wisaer fofdies
h HUP BT GA—T—109 AR 110, HH T, WY AN, JRQEIY Bici, TRUGR s, RS —422002
Tolipa PRfe: 09, VGG 3, T67 AP, I6d 98K, T8 el — 110057
s J BIF: 011 49267000, TIeT W1 Hax: 1800 212 8800,
Eegmnig g0t customer.care@herohfl.com
qe¥rge: www.herohousingfinance.com, T U65192DL2016PLC30148

(3rg0 Hufivet & fou)

(ufeerfar f3a gada forerarer, 2002 & forerer 8(1) & &1y ufda uRfre [V & sqgame)
STafds relEwer] ER1 SRR weav fafices @ 1ffed sifiert 8 @ A, fa<ia dufral &
afergfrexor ofik gAfier Jom uferfr f&a wad= «ifdfem, 2002 & TEd R afnfa <t (e
M, 2002 & 799 3 & AT Ufdd ORT 13(12) & T8d Ha< URHAT ST TANT B 8T, SUREGATAT
31 Aifew ¥ SfeaRaa Wl o1 3% AIfcd & dRG A 60 T & R go & forg A= feafea
T AT Aifed SNy R
JURGAT IH AR gH™ H e @ W, TagaRT R ®U ¥ SuRSGAT AR I ST B
Aifed fear Srar ® 6 oreewmer 7 S AT ORT 13(4) @ A1 ufed S ot @ e
8 & U WRKAT BT FANT IR gY, T&i faaxford HferRad, wraRken & deon of formm 2|
9y ®U & SURGA! AR AHFG wT H ST BT S AURT B AT AIGT 7 B B garad &
T § IR WURT & W BIg W oM A &1 TS WY & Wy A Sfeafad anig | geree
T, Yoo, AN 3 ERT BRRAT Wi+ foafice & 7R @& orfiT 81|
gfergfar aReuREl &1 49H & fou Suder w9 & Gy H, Affem @ arT 13 B Su-aRT
(8) & Waul & foIT SURBAl BT & 3MHd fhar Sar

pPrAafes stk forstd, 3tSTAR

QRIS A1, 3SR — 305001 (JTS10)

8)( ) /Afet /Se / fasTaetedt / 2024—25 /131 f&TId: 01.07.2024
-: fhf‘aarﬁam 1=

TR 7, SR g1 fasraered ) §¥ST TS &1 FaTed Ud FeROT $T(e Bl
BRI 3+2 a¥ P @y & forg [fder W A S gg MuiRa Rz # sifremsA
fAfaeT amfaa wxcht 2 | foraast syt sma ufiad IR . 125.00 AT/ — (R1ER
BT U BRI Ted ord) BRfT | (ST o= f$97d 02.07.2024 &1 UTA: 11.00 §9
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SALE NOTICE

BALAJI DIGITAL SOLUTION PRIVATE LIMITED (In Liquidation)
Liguidator; Mr. Rohil Sehgal

Registersd Otflice: Plol No. 39, F & W Service Shop, Commercial Centre G- Block,
G-16 First Floor, Vikaspur, West Delh, New Delli-110018

Email ID: balajiEtruproinsolvency.com
Contact Mo. © +919720048235 (M. Rahul Saini)

E-Auction
Sale ol Assels under Insolvency and Bankruplcy Code, 2016
Date and Time of E-Auction: 30th July, 2024 at 3.00 pm to 5.00 pm
(With wnlimited exlension of & minutes gach)
Last Date to submit eligibility documents: 201k July, 2024 by 5:00 pm 15T
Last Date to deposit EMD: 2Th July, 2024 by 5:00 pm 15T

Sale of Assefs and Propertes owned by Bakajl Digial Sodution Private Limited (in Liguidstion)
farming part of Liguidation Estate formad by the Liguidatar, appnirted by the Hon'ble National
Campay Lavw Tribunal, Mes ol Caurs-1% MNew Dethl, vice order daigd 3151 Uclaber 2023, The
gale will be done by the undersigned through the e-auction platiorm
htips:ncttanction. awctiontiger nel

3T colma fofics
HamEed : L32202RJ1992PLCO17750
Goiipd prAferd : AT BISW, 3, JMHUTSll Fabdl, IeTel TR, SRR — 302021,
RTSTRATH, HIRd
frfia srted @ v — 60, ARTIN SMENfiEs &=, ol |, 8 fIeei—110028
TR : 91—141—4025631 Td 91—11—41411071 /72, BT : 91—11-25792194
9§98 : www.shyamtelecom.com, $9e : investors@shyamtelecom.com

EMD Amount
{In Rs.}

Incremental
Value {in Rs.)

Reserve

BLOCK Price (In Rs.)

Assats

A |5ale of the company a= 2 paing
concem with anly the bwa 2sset sub-
ratagones mentoned balow

a} The Possible acecrual irom
Insurance Gl [Mgatn (Vaked af
Rz 3.6 Groves) and

I} The Possible accrual fram the PUFE
Avpidance Applcation filed (Valusd at
Rs. 1 Criore)

Fs. 4.8 Crapes | Bs. 46 Lakhs Rs. & Lakns

Tarmsz and Condition of the E-avction are a5 under
. E-fuiction will be conducted on “AS 13 WHERE 15”, "AS 15 WHAT 13" and "WHATEVER THERE
|2 BABIS" hrough appr e arvice provider WS E -pracuement Technologses Limited (Auctn
liges

THE COMPLETE AND DETAILED INFOREMATION ABCUT THE ASSETS OF THE COMPANY ARE

AVAILABLE N THE “E-AUCTION PROCESS DOUCMENT® A5 ANNEXURE V1IN THE

DOCURMENT WHIGH B AVSILABLE ON THE WEBSITES 1.8, hitps://ncHauction auctiantiger.ned.

THIS SALE NIOTICE MUST BE READ ALONGWATH THE "E-ALECTION PROCESS DOLICAMENT™ T

GET THE GOMPLETE INFOSMATION

Tha Campiets E-Awclion process documant conrtaining details of the Assebs, aniinge e-aucton Bid

Form, Declaration and Uindertaking Foemn. General Terms nd Conditions of online aucton sale &

avallahle an webshes hips:‘neltasction. auctiontigermet and  hitps=Sruprainsalvency, com,

Contack: Mr. Ramprasad at +81-6351 0683407 0-61200586 & &I51896834

ramprasadiavcliontigernel’ Supporl@auvctionligernel (Oogolng 1o the link

hitps://ncitauction. auctiontigermel) inférestad badders will have fo sesnch for the menticned
company by using silksr one of the hwo apBans. (I} Company’s name (Balgjl Dig#al Salutan

Privabe Limiledy, o by (IS labe and praper Ly Iype).

4. The intennding biddars, pricr to submitling their bid, shoukd mabke fhesr indepandent mnguines

nigparding e lile of properly, dues of [eal fExes, slocticily Snd waber charges. mairenance

charpes, it any and nspect the praperty 3t thelr own expenses and salisty ihemsehes, The
properties menfionad above can be inspected by the praspsctive bidders 2t the site with price

appaintmanl, contadling Mr. Rahul Saini: 8720048235.

The infundmng bidders are required o' depnsi Earmesi Money Deposst (EMD) ampunt gither

throagh DOUMEFT/RTGS in e Account of “Balaji Degital Solulien Pyl L - I8 Lig."”, Accounl

Ne.: S0200089755860, HOFC Bank Limied, Branch: The Peach Tree, C- Block, Sushant Lok,

Gurgaon 122002, IFSC Coda! HOFCH)02GEE, o theough DO drawn oo any Scheduled Bank in the

narme of "Balaji Digilal S cdution Py Lid - In Lig,” ar give & Bank Guararides Tor (b EMD Amoant as

per Forrad A or Forrmat B as given inthe Gomplete E-Auclion proGess documen.

B, Theinbending hidder showd subimil e pyidend o 1oe EMD Dépost o Bank Guaranbes and Roguest
Letter for participation Inthe E- Auction song weh Self attested copy of (1) Proof of kensication
i1 Current Addrass-Proof (30 PAN card (4) Valid e-mall 12 {5) Landing and Mabile Fhone numbss
(6] Afficawi® and Undartaking, as per Snnesure 1 (7] Bid Application Form as per Anngsrs 1| (2]
Deciaration oy Bidder, &5 per Annswee B, the formats of sese Annexure can be taken rom ihe
Complete E-Auction process document, These documents should reach the office of he
iquidator or by E-mail, al the address geven below befora 5:00 PR of 20th July, 2024, The Name
al thie ERgille Bid s will be determined by Bhe Liguidabar to participate i e- auction e the portal
(hitps:meltapction. auctiontigennet), The e-aucton service provider (Auction Bger will provide
Userid and passward by emad to eligible hidders,

T Incase, a bid & placed in the kst & mingtes of te closing tme of the £-avction, the closing tme
wil automalically get extanded for 5 minstes with unlimEad extansion. The hiddar wha submits
e highest bd amound (nod beiaw (he reserve prical an closarg of g-Auclion protess shal be
deciared a5 the Successiul Bldder and-a communication to that eftect wil be fzzued throisgh
si=ctronic mode which shall be subjectin aparoval by he Liguidatar

B, Tha EMD of the Successtul Bilder shall be retamed towards part sale congiderstion and the EMD
af imsuceesstul bidders, who hawve participated in the bidding process, shall be refunded. The
EMD shall rval baar any inlerast, The Liquidalar will Esoe a Lettar al Indant (DO b the Successid
Badder In--aioondance with ferms speciied under E-auchcn  pocess document and the
Succasshil Bidder sha® have 10 depaait the batance amow (Suceessful Bid fdmount - EMD
Amnyent) wilhin 30 days oo i2uance al tha LO| by the Liguidatc: Default in depasit of the batance
amount by e spccessiul bidder within the B lind a3 menBoned in [he L0 would entad
orfeitung of the entire amount deposited (EMO + Ay Crther Amaunt) by the Successiul Bidder

B The Sudcesstul Badoer shall bear e applicabas stamg dutiestranshes change, lees gt. and all he
ol iaxes, dudles, rates, assessment charges, {ees S, inrespecs offhe property pul on anciion

10, The  Liguidator has Ghe --absplete mgnt W accept or refect any . of @il offeris) o
af|ourn/postpane’cancel fe e-fuction or withdraw any property ar porton therepd from the
aucSam procading 2t any stage wiltsaud assaming amy reason theraol,

11, After paymens af the antire sala consideration, the sale cerfilicats’agreamant will be issued = the
namial e swecessul Didder ooy and Wil ned b isswed in ary olhernama,

12. The =2k shall ba sulject o provisans of Insohsancy dnd Bankrupbey Code, 2016 and régulatians
miade thert under,

T3-E- awclion date & Tirme : 30U Juty, 2024 fram 3.00 porn 10 500 pom. {with anlimiled exdensienal
4 INEUTES g3 ) Sdl

Rodit Sehgal

Liggsidatar

i Eefafl Digitsl Sslutian Private Limiled-m Ligadatian
E::g;,";ﬂ-m" IBBI Rayn. No. ; IBBANPA-0D1 IP-PO0S 26/2017-2018/10853
! W padress for corraspondence: 581, dih Floar, Sectar-27, Gurgaon, Hargana, 122002
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